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‘courage, should be bold enocugh, to take
steps against such an officer, It is not fair
that the hon. Finance Minister comes here
and makes a statement and tries to just
shove away the whole affair in a simple
way.

Mr. Vice-Chairman, I shall very humbly
request you that it is not a question of pro-
tecting one officer; it is a question of pro-
tecting this parliamentary democracy. If
people come to know that one crore of
rupees can be wasted by one officer and
the hon. Finance Minister who enjoys the
confidence of the Congress Party, the rul-
ing party, to which I belong, supports that
particular officer by a simple statement
prepared by those very bureaucrats in the
Ministry of Finance, what will they say?
Thereiore these things should not be
allowed and cannot be allowed. I appeal to
you, Mr. Vice-Chairman, that you must
take firm steps. I also appeal to the Con-
gress Party and to the Leader of the House,
Mr. M. C. Chagla, that such things should
not be allowed, whosoever the officer may
be and whosoever the Minister may be.

SHRI B. X, P. SINHA : Sir, I hope by
mow the hon. Finance Minister must have
sensed the mood of this House. I find that
two extreme views are being taken, On the
one hand it is being suggested that the
officer should be suspended forthwith and
on the other the Finance Minister takes the
line that it is unfair to draw any conclusion
so long as the QGovernment do not give
their comments on the P.A.C. Report, and
the issues are judged on the basis of those
comments, At this stage I would like to
know from the Finance Minister if he is
prepared even now to assure the House, to
give this minimum assurance that pending
enquiry this officer shall not be given any
higher assignment. Assume he is sent to
Brussels as our Ambassador and assume,
Mr. Vice-Chairman, that after a proper en-
quiry Parliament takes the view that the
officer is guilty, will it heighten the prestige
of this country or of this Government or
even of the officer concerned, if after this
adverse report he is called back to this
«country ? What face shall we have before
the world ? What face shall that officer
Jhave before the world ? In the circumstan-
«ces I appeal to the Finance Minister at least
1o give this assurance that pending this en-
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quiry this officer shall not be promoted to
an ambassadorial assignment,

THE MINISTER OF EDUCATION
(SHRI M. C. CHAGLA): Sir, I have
been here since this discussion started. I
have noticed the feeling of the House, a
very strong feeling of the House. May 1
say this that neither my friend, the Finance
Minister, nor I can give the assurance
which my friend, Mr. Sinha, has sought
from us ? But I will give this assurance that
1 will immediately convey to the Prime
Minister the feeling of this House. It is
after all for the Government as a whole
to decide what action to take, Neither my
friend, the Finance Minister, nor I can
individually take action. But I can give this
assurance that I will immediately convey
to the Prime Muinister the strong feeling of
this House and I am sure the Prime Minis-
ter will take that into consideration and
will take a decision which will satisfy the
House.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I think with that assurance
we go back to the Delhi Administration
Bill.

(Interruptions)

SHRI DAHYABHAI V. PATEL
(Gujarat) : Sir, you have ignored this side.
Will you not allow us to say a word at
least ?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I have allowed it.

SHRI DAHYABHAI V. PATEL: I
have asked this question and the Minister
was not attentive. Have 1 no opportunity
to repeat this question ?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : If the Government takes
that action, you will have other opportuni-
ties to have your say. So, with that assur-
ance we go back to the legislative business.
Mr. Hathi.

THE DELHI ADMINISTRATION BILL
1966~—contd.

SHRI JAISUKHLAL HATHI: Sir,
was mentioning that Shantaben referred t
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various questions. They have been discuss-
ed earlier. With regard to financial powers,
let her not judge us from a particular angle
or with anger. I was sincere about it. A
deputation of three Members came and dis-
cussed it with me. I went to the Attorney-
General to find out if it was possible within
the framework of the Constitution to give
financial powers but really it is not passible.
Even the Home Minister was equally sin-
cere. Therefore to say that we have been
driven to this by intrigues, foulplay and
something else, 1 think that is not proper.
There is no foulplay, no intrigue and no
pressure. The Attorney-General also gave
that opinion. Then we are told that Shri
Motilal Setalvad was of the view which the
Members held. He was called as a witness
before the Joint Committee and he gave
evidence. To say that he gave his opinion
on the briefs or speeches Bf some people §s
also not correct. Constitutional lawyers do
not give opinions merely on briefs and
speeches. When they find out whether any
financial power could be given or not, our
speeches are not material for it,

Then so far as Shri Gujral is concerned,
1 am thankful to him for clearing so many
points that have been raised and would
have been raised, He asked a few questions.
I may again say that the Government is
guilty of weakness, if you say that. But it
was again with the idea of accommodating
the wishes of Brahm Prakashji and others
that the original idea of giving more
powers to the Corporation, certain more
subjects, was abandoned. Otherwise that
was the idea, Then there was another idea
that there should be a Cabinet type Execu-
tive also along with the Corporation.

KUMARI SHANTA VASISHT : May I
take it that you are not proposing to bring
another Bill giving executive powers to the
Mayor-in-Council ?

SHR! JAISUKHLAL HATHI: The
other idea was that the Corporation should
also have the power to recommend legis-
lation, limited to recommendation only.
For that also we drew up a scheme. But
we were told that that was not possible,
Ultimately it was this scheme which has
come after all the consultations at which
Brahm Prakashji and others were present,
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Even thc present scheme was brought
before the Advisory Committee and it was
accepted subject to these three changes. So
far as financial powers are concerned, I
still maintain that we said that we shall
look into it. We have looked into it. It is
unfortunate that it is not possible to do it,
but let it not be said that it was because
of intrigues. She gave the advice that
leaders should be generous. Well, 1 am
not a leader and that advice does not
apply to me.

KUMARI SHANTA VASISHT : The
advice applies to the Home Ministry alk
right.

SHRI JAISUKHLAL HATHI: 1 would
only request her that she should be gener-
ous. Let it not be said that it is the Secre-
taries who make these schemes and that we
blindly follow them. It is not so. I have
read every word of the scheme. I have
gone through all the papers. I have dis-
cussed it with everybody—with you also,
with Brahm Prakashji, with Mr. Gujral,
with Mr. Mehr Chand Khanna, and the
members of the Advisory Committee, for
four or five hours and I had nearly eighteen’
meetings with the representatives, It is
wrong to say that we have been simply
guided or we blindly follow what the Secre-
taries tell us. It is not correct,

KUMARI SHANTA VASISHT : T only
said that for every inch we had to fight a
very severe battle, tooth and nail,

SHRYI JAISUKHLAL HATHI: It is
wrong. There is no question of any battle.
I do not think so. What is the battle for.
The battle is we want some change in the
set-up of Delhi, a better set-up, if possible,
If it was a battle to find a better set-up,
agree with her. We also battled, but not
battled in he ather sense. [ told that to
Brabm Prakashji. It was a battle to find
a way out of the situation, That battle we
did. If you had used the word ‘battle’ in
that sense, I agree, but if vou say ‘battle’
in the other sense, then I do not agree.

Then, Sir, Chordiaji said that there will
be four different Governments in this. That
is not correct. ¥ you take any city, for
example, Bombay or Madras or Calcutta, is
there not a separate electricity board ? Is
there not a corporation to attend to the.
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Civic needs of the people ? Is there not a
transport corporation? You cannot have
one administration to deal with everything.
The clectricity board has to be there. The
transport corporation has to be there. The
municipal corporation has to be there.
These are all different functions and there
may be other autonomous bodies also.
Therefore, it is not that four government
will be there, The functions will be per-
formed by the electricity board, by the
transport corporation, etc. Now, they sug-
gested the examples of DTU and the water
sewage board. Now, if the allegation is that
they are under the Central Government,
they are not running them. It is, again,
wrong. These are under the Corporation.
They are not under the Centre. Now, if it
said both ways. If the Centre wants to take
power, they say, give to the people. If,
in some States, the people’s representatives
are there, as in the case of Punjab or
Orissa, they say : Let the Centre take them
over under the President’s Rule. You can-
not speak both ways. Either you have
people’s representatives or you have Presi-
dent’s Rule. When we talk of President’s
Rule, you say it must be a democratic set-
up. Here there is no question of giving a
democratic set-up or giving anything under
the guise of a democratic set-up. We have
made our position absolutely clear. Shri
Gujral has quoted from the SRC Report
to show what is the position in other coun-
tries. In respect of the capital there cannot
be a duality of Government. There cannot
be dual control. That is not possible.
Therefore, it is a very clear-cut idea that
this will be an Executive Council. Now,
Mr. Chordia said that we are replacing
the Commissioner or the Administrator by
a Council. It is not replacing. It is assisting
them. The only novel thing which we are
bringing in is the participation of the
people’s representatives in the administra-
tion of the Union Territory. So far as the
relationship between the  Metropolitan
Council and the Executive Council is con-
cerned, as was pointed out by Mr. Sapru,
they will have power to recommend about
legislation, about what Acts to be applied,
about the development of Delhi, etc. All
that will be in their power to recommend.
Now, it was said that these recommenda-
tions should be mandatory. That is not pos-
sible. For example, the people of Delhi
might say: Give us a powerhouse worth
Rs. 5 crores. Now, it is not possible for us
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to implement and execute it. But 1 can
assure you that all their recommendations
will be considered with care and they will
be given attention. That is the only assur-
ance I can give.

Now, Chordiaji said about the language.
He said that this Bill has not been given
in the Hindi version. I might say that the
Hindi version of the Bill, as introduced, has
already been circulated.

SHRI G. MURAHARI : But the Bill as
passed by the Lok Sabha has not been cir-
culated in the Hindi version.

SHRI JAISUKHLAL HATHI: As 1
said, there are only four changes, One is
instead of 49 the number wilt be 56, As
you know, it was only done yesterday. So,
it could not be translated into Hindi.

SHRI
hurry ?

G. MURAHARI: Why this

SHRI JAISUKHLAL HATHI: Hurry I
have explained to you. I thank you for
giving me this extra time. I do not think
I should take more time of the House,
because I have covered almost all the points
which have been raised by Members. At
the Second Reading stage if there are any
points, I shall be very happy to clear them.

Thank you.

THE VICE-CI-iAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

“That the Bill to provide for the
administration of the Union territory of
Delhi and for matters connected there-
with, as passed by the Lok Sabha, be
taken into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : We shall now take up the
clause by clause consideration of the Bill.
Clause 2, there are two amendments.

Clause 2—Definitions

SHRI ATAL BIHARI VAJPAYEE : Sir,
1 move :

2. “That in clause 2 for the words
‘Metropolitan  Council’ wherever it
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occurs, the words ‘Paur Sabha’ be subs-
tituted.”

3. “That in clause 2, subclause (k) be
deleted.”

(The amendments also stood in the
names of Snri V, M. Chordia, Shri Sundar
Singh Bhandari and Shri Niranjan Varma.)

The questions were proposed.

ot e fagrdt arswe : SwaHTER
wgIag, 7 woEa g 5 qgmifaes
wifge @t ‘o Fur’ wgr TE

off wogw W gh o gAY
qfg |

st A fagQt aeqd ;AR
FaFd 7 dgiqifaes sfed a1 @
£ Y SEET AT AAT &Y | WL FEAE
7 dEinrfaes sifger aqw a1 agi W
Tt afeg AR | FAFA
q fomifaed sifga qwar s )
] FgaT & & dgiqifoen sifga @
ey Fad qagTAr § gy g, R o
€ T T 7 GFEATE | AT ATIHT
AT TE@AT a1 =07 A f@q 1 3T
AT FTBT ATH g AT ST 9fkeg
T quF 7 FEY ATaT
SHRI S. S. MARISWAMY (Madras) :
“Rajdhant” in Madras is understood as a

“Province” for a long time. Now, we have
got very good Tamil words.

=it stz fagrdy amwady : 7<) st
7g & f7 fg=T am 79 a8t w@rmr g
g Hewifaes Fifad s¥sr dreq
qrET AR G| AR AQHT & fag gF
q% AT AT F [T IHRT ATH FwATTA
FW A FEarE Zidr 31 T gaT graw
¥ T Ggeq & fag wrwaar o ..
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off waqy At @A - g ¥
WA A9 HEFT T g A AT
e AT R
sft e fagdy ammdr ¢ TS
Weg & HF aafad A R

= waqa A gt . qm A E
aFq £ |
oft siEa fagd aoma @ 3R AR
T AT AET | GITH oM 3T TIge
FI ‘A qAT” FED § AT HIAA AT
we F1 or gr”’ Fgd g AT fafw
qedl @ faura @ard g1 ar g
am @ & e s “qgmifaes
Ffaer” 3t T@=T T8 § | 7 79 194X
faare ad s Tgar § fF e AR
qar’ @ ar ‘e aar’, dfes
TAAT ATy FRAT 9gar g 5 CAR-
qifaes sifge” &1 e 3T 31fEd |
WX AAAE HAT ALET WA AW
A oA gaE s aww @7 F e
g AT T o 9fewg @
SHRI JAISUKHLAL HATHI : The Bill
here is in English. Therefore, the English

words will be “Metropolitan Council”, In
Hindi it will be “Rajdhani Parishad”,

st fanegwte wevereret <ty
Tgd AH uF smafa g aifE are
R &1 am fegw gdag e
w@ f@r wr g st 3@ 9
799 AT q9T AT g1 | 3AfHT
# wgar g fr 99 guw T @A g ar
qq wek gl w1 & g anfed
T G SHUSY HT WeR ¥ g av fgey
¥ IGH TN @A A IAC-GAT Mo
@ 93 W9 g, T AT g qg
2fFqa wer ot Wigtag G w1
w@ar =rfggd | gafag “dEmifaes
FAfaer” ¥ s1g “at T’ ar gt
a1’ Fa7 Wl Agien sfaw awe dar



2021 Delhi Administration
FT | dfeq Jar 47 war B A &
AR TF TH AT Y T4 & FIF
U a4z Fr war fF v R -
frae” g “gfewa gaafasa” &t
M TE® FI A1 AT & I8 ATS I L A
A% AWENT I &1 99 g9 fg=y A
AZA AT AT A gR fgrdr Fdrwes
gt arfgd | w9 W gmex fe v |
frFrera § gara w1 ferdt § @7 ST @
2 S W A 7w g9 e fgy W A
@d ? zafad 7 faga ag & fn feedy
FAHT 7§ A GBI FA AT
AEEHIAT TGI8 | T W AEAT § g
g wfad z@wt &fw F@
FL F ) A8 ‘R qar’ AF agr
qAAFT g ar o afwg” #wT7,
EAHT AR AL AT AL | TGN
gF A dmx gav 7 o o4 A,
TR fag a8 Arawgaw fgr ¥
g drgr qF &1 FoT T

SIGATA  WEEA, TE A FWA
ECCEClE &

“That in clause 2, sub-clause (h) be
deleted.”

a1 fedlie & 1 FOT 95 § fF
a3 o) faedft, % feeeft ST gueT
faeelt AT oF TR | HT Fq A
UF SAITUT FIAT AR € a7 89 37 89
FIUF T A 919, AT a8 ST q=67
grr, asra gga 5 7 faeoht &1 fgarg
T, QAT faedt 1 fam s, ag
faedlt & fad qFo o THo Yo I
F FT A QAT fooelt F Forg wre-
IR A FH F) T I8 AGATE
f& ‘g awr’ @ ‘aaardr gfeg”
ar Sy oY T SEIEAT FL ET AR
faeelY, QU faeely 1T TEI & ST
d afmfad AT = TR A FT
afz ST TF FEEAT FL I T SATT
F9BT @ | AT 1T AT ATqEIFAT
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A & B 7% foest & fod gw o=
Taea #X o QT feeet & fag
g IR 4Ty ¥< | qQiAw AR
qg 7% faeell g, 918 Qe fawdy &Y,
a1z oo ardl foeelt gY, w18 fae
fawmr arely foeet @), @7 ¥ fog ga
T AT FTAT A1 AT FgT Sarar
FwaT AT |

Wt sew  fagry awad : wERT,
7% e F avavg 7 § uF A9 a9
FEATATGATE | AT fee1 Y S FY
faam awr gafag & fx fewet wrg Y
UFIHT & AT M FUIA T AT Y
agad g e agr fagm awr 7y gt
arfgd | wfFT uw < o= e feedr
F Sar &t faurw awr & dfaw F%
fear &Y Y faeelt & & 7% faosly a7
uF foear faetar smgfafafaea & e
FET 2% a@r & | ot % feest
wfafgusr w42, a@RY awER R
F1 wgfafawa FAET § AR IWH AT
w1 gfafafacs 7 &1 ot goFT
Foe F fag 4% feedll & aeww AW
w3 g IFFr WY 9% foelt wgfafane
FAer @ wfaa Fgr fwar o=@ &
gg AT argar g fF ag feeelt w7y s
w@d 1 Fr sifeer 7w A ag
awe f5 demifaes sifeq T &
q1e 7% faedt #T FAaT F1IH IIT H
sfawre g fa T s afafafy wr
A q& AT AGMMTER Hifa 1 AT
[Ty afg Y 9T §E § A
a5 fawell #1 Y &7 &1 stfgw R
oY fagas AT AACAT § IAT AROIT
TE faell st 7€ S € SR A F9ET
F1% Affgem o€ auHAaT ST AW
fagma quT 48T T 9T W g &
I @A r ¥9q 9§ TEAT AR
g ar fee faeety e A favell &1 W
FE FT P AEIEEAT GG )
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SHRI JAISUKHLAL HATHI : There is
no point that we are going to have some-
thing for Delhi and something for New
Delhi that way. There are various other
sections dealing with New Delbi also, and
in New Delhi the members in the Metro
politan Council also will be from New
Delhi; the whole parliamentary consti-
fuency as we say will be delimited accord-
ingly, and people from New Delhi also will
be in the Metropolitan Council. But in
other clauses mention of New Delhi is
made. Therefore, we have to define what
New Delhi is.

SHRI ATAL BIHARI VAJPAYEE:
Members of the Metropolitan Council will
be elected from New Delhi also. What
about the New Delhi Municipal Commit-
tee ? Will it be an e¢lected body or a nomi-
nated body ?

SHRI JAISUKXHLAL HATHI ; Partially
nominated, partially elected.

THE VICE-CHAIRMAN (SHRI M. P,
BHARGAVA) : The question is ;

2. “That in clause 2 for the worde
‘Metropolitan Council’  wherever it
occurs, the words ‘Paur Sabha’ be subs-
tituted.”

The question was proposed.

SHRI ATAL BIHARI VAJPAYEE :
Sir, 1 beg leave to withdiaw my amend.
ment No, 3.

*dmendment No. 3 was, by leave, with-
drawn.

THE VICE-CHAIRMAN (SHRI M. P,
BHARGAVAY) : The question is :

“That clause 2 stand part of the Bill.”

The motion was adopted,

Clause 2 was added to the Bill.

*For text of amendment, vide col., 2019
supra.
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Clause 3—Constitution of Maetropolitan
Council

SHRI V. M. CHORDIA : Sir, 1 move :

4. “That in clause 3, sub-clauss (3)
be deleted.”

(The amendment also stood in the names
of Sarvashri Atal Bihari Vajpayee, Sundar
Singh Bhandari and Niranjan Varma.)

IUGWTEAET AREd, TN Ty -
g & W& FN T qR A waedv 71 8
& % qa-wery (3) & g @OmaT &

“The Central Government may nomi-

nate not more than five persons not being
persons in the service of Government to
be members of the Metropolitan Coun-
cil.”
T TF §IT §Y g9 7@ 99 grarg
soad & fagral & sqare gw G
SFTT FT ATHIHT T FL A 1< G qaeqr
frates & smare v g &l g oK
FAT G 30H AU AfuFTT o
g1 =|a we “H7 a wEw fwar e
g, A AT F, A T IR, TG
Tg g WY 37 3 FY O A8 §
R 7g woTa & fagial 3 foda osar
g\ T3 gfee & ag o wrfedve &<
TR SrFuTT AT w8, g 9 fade
FWT E A 78t fady s 71 ghee &
7Y ag aqsde far &1 gark A
HeAl Sy ST & 93 uw 8, eqfed &
YT FAT § 5 7 qg Anriwa ar sqaedr
TET TN T AT TR FWEF FY T
FIR T R TG

The question was proposed.

=it e Wl : A A A denE

g {My amendment No. 41 is that at pages
2 and 3 clause 3 be deleted.

¥ oy o snfed & f Star FA
qgr WY Fey {5 g8 g fawr AfRAwe
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19 FT F AT TAT § | THA A T
Aq-T

“The Central Government may nomi-
nate not more than five persons not
being persons n the service of Govern-
ment to be members of the Metropol:-
tan Council ”

TR AL AT q F1S T€T AGT &
A qrd ) o deg wemifae sifaw
7 & 97 @9 FT AT 14T AT | ATA-
AT THH AT 97 UF foa e #) avd F@y
T § o Sud fad degee F=E &
f & % ag T g B 7 fash v
Freg & fag froEw g afes dwas
Freed & g &) Arefed & fag o
g = fgama F grg-Amg @g Sy
Fifqa a7 @ 2, 72 AR RE g
R zEH g9 AfawT W R AT swer
gar ) Afra =@ wFR F1 AT
FIaT & O 7€ g9q7 & | WlAg A7
gaa § fr @ facge frwmar foon
T |

SHRI JAISUKHLAL HATHI: Sir, so
far as this question of democratic election
and all that 1s concerned, as Mr Chordia
has said, I may point out that this 1s not
a provision only mcorporated 1n this Bill
Even in the Umon Territories Act where
there 15 a Legislative Assembly there 1s 1
provision for nominating thrée persons

I M Awgh @@ =@ ;0

SHRI JAISUKHLAIL HATHI 1t 18 not
wrong It means that certain interests may
not be represented and they have to be
grven representation It is not that there will
be all the five nominated members It may
be that no one may be nominated The
provision 1s an enabling provision to
appoint not more than five It may be onc
it may be two 1t may not be anybody In
case there are some sections he ladies or
women or some backward classes, if they
do not get elected, then 1t 1s the duty ot
the Government to see that they do not go
unrepresented It 1s, therefore, that this 1
made, Therefore, I oppose 1t
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SHRI ATAL BIHARI VAJPAYEE: It
should be left to the political parties to set
up their candidates in such manner that all
mterests and all sections of society are re-
presented But the Governmént cannot be
given this power to nominate persons be-
longing to the ruling Party by the back-
door

SHRI JAISUKHLAL HATHI FEven
here we have 12 nominated Members.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) The question 1s .

4 “That i clause 3, sub clause (3)
be deleted

(After taking a count)
I think the Noes have 1t

The moton was negatived

THE VICE-CHAIRMAN (SHRI M. P
BHARGAVA) - The question 1s:

“That clause 3 stand part of the Bul.”
The motion was adopted
Clause 3 was added to the Bill

Clause 4—Delinutation of constituencies

SHRI V M CHORDIA Sir, I move :°

5 “That m sub clause (3) of clause
4, for the words, ‘shall associate with
ttself all the members of the House of
the People representing Delhy the words
‘shall associate with itself any three mem-
bers of the Interim Paur Sabha’ be subs-
tituted "

(The amendrment also stood n the names
of Sarvashri Atul Buwarne Vajpayece, Sundar
Singh Bhandar: und Niranjan Verma )

YT WEIET, I8 ST 91497 @
% ag zafau g f¥ faataw aar #1 afc-
T &g frar s a@iv frat=E aa
FT i@ T F@ & fau sy swgear fy
TE ¥ SHH gATY 9F A 4 AQ 8
a17T 3 o svra & e e dgA &
avit &t IuA gfafafaca faar oo
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¥T 7g 7 fragw & fF sew 9w g
AT gATHifa® a9 a1 §—H Ig
A Fgar fv geg arw gw & &
T gT T AR g R &
=9 fagas FY g=T 32 F IR A
TEGT @ g——defr  AEmifae
Fifaa—aw 9t S Fgmifdes #ifaa
FAT G § IUF TG & AT 9% AR
FT T A AT &, L A ZH 999 &
T &1 § o) 1 faatew aa@i a1
qf T AT g1 ST & ST AT FL |
7§ gft & 7g dwmaw faar &) zad
FE smafa et AL, Fdr o FE
yafa wwm § G | FE Fg awar
qRE ATR YA FT FT FT 39T
o= i 6 g fee=edY @, S aat
FT frator FeamT 9%y §, 99 &t ¥
AL AT g, I &1 FT qiafafaa FA
M § IART I AFUFTC € QAT SaTaT
=T g fF F sra AR A w11 e
TG & &k g F1 a7 fagm awr af<-
9T F@E § 999 Fr gfe &, Swd
T foama air & o wigfafa wd &,
At T F W wiafafy @a g sy aw
fraa fefatudom sdtaw & arg sz
T F §, IHT T T 7 &7a1 1 NS 1-
e g aama & foe s ga A T
F gIEl &7 T siafer JRmifaeT
Fiftawr ¥ geeat w1 sfafqfica s
AT ITY TATRT =S TECOTTH F7 &7 FT
TR & | 9 gfte § ag gwge far
&) e & WY wERT wNER F8 )

SHRI G. MURAHARI ; Sir, T move :
42, “That at page 4,—

(i) at the end of line 7, the word

‘and’ be deleted; and
(ii) after line 7, the following pro-
viso be inserted, namely :—
‘Provided that sixty per cent of the
seats in the Metropolitan Council
shall be reserved for backward clas-
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ses, women, scheduled tribes and
other minorities besides the reserva-
tions made for the scheduled
castes,””

goH A § 5 S deme g,
T ¢ 99T $B 0¥ Jqwew § 99
fres @, @iva ) go AT &
AR ST ST &y qfcfeafy 7 fae)
e 7 AT SRFIAT H AT AGT I
AT AT FT §© THY 7047 aq 5
g e fawew F1 aug @ f& A
qgq Ffoars T & | 9= a% W qEl
fifs 7 s e 5 o faeer
T g I AT faer o7 ST wEav
gfem €1 9@ qF I9F! 3@ aE B
Fifaat § s qftwa @) i
AT gra & 5 60 gfwa s IS
fau fed w@ s 7 s Seaifas
T q AW TAE F AT A, AFA FH
¥ 57 60 Tiqua o= I+ fau g
@ T awE & aEar @1 5 dwas
FW, A X § ARAfES &
anit & fau gefaa & 1 s 3@
AT T TS AT ATTFRT g7 T 6 80
sfqara at 7@y @ g, AfFA 60 Sfawe
I ATTR |

FAY N afees : s AR F faw
AT HCAT AT(EW, AT FFAS § AT FWI 4

sft M wEft : st 71 § dFas
TET FEAT—3F TATHEHT W 7 T )
ST TFT 98 fawar wgifs w2 &
Zad & g1y § fir shtwai Y #Yer 78y
3| zgfa | =gar o7 i oat fao

gfera 811

Y AFFT A @A - {5y HTY FY
T FX @7

=t M2 qaglt . @& s aw
g W 2 @ gew § fradr eoiRd
19 T 3 | AT Ag F f i w1 g
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W frer @ &, W o & § [ifE
OF N war a9 0% g 7

Ht sz fagrdt amad  qeF qell
¥t &, T 9T F T 9T A § |

s ME Augft s At fre
aifgq 1 zafauw & SmEaT 91 5 60
fawa 3% fau gafaa @ o Aifa
AqEEA, Iy AR A1 g Ay fAe
FEAT & H< T GATA a9 FT AT -
O T AT WY R Iy AT g9 g |

The questions were proposed,

SHRI M. N. GOVINDAN NAIR: It
is very interesting to hear both Shri
Murahari and Shri Atal Bihari Vajpayee
pleading for women.

SHRI JAISUKHLAL HATHI: Sir, the
representation of 60 per cent. of the seats
for the backward classes, women, sche-
daled tribes and other minorities is per-
haps too much.

SHRI G. MURAHARI : They are more
than 80 per cent. of the population.

SHRI JAISUKHLAL HATHI: Second-
ly, it will be difficult, again, to describe
the backward classes, women and other
minorities. Then, perhaps 40 per cent.
will cling to be in a minority if 60 per
cent. of them are given representation. 1
think 60 per cent. is too much,

SHRI G. MURAHARI: Women are
almost 50 per cent. of the population.

SHRI JAISUKHLAL HATHI : Then
Shri Chordia’s suggestion is that there
should be three members there. Now, so
far as the Members of Parliament are
concerned, they are to be associated now.
They are the direct representatives of the
people of Delhi and the Interim Metropo
litan Council will be elected by the pre-
sent electoral college, Therefore, it is
better, At first we thought of it. But the
Joint Committee, after discussion though
that rather than have indirectly elect
ed members to be associated with the

[19 MAY 19667 ~
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delimitation of constituencies, it is better
that the directly elected representatives of
the people may be there because they
know what is to be done. I think he
would not press his amendment,

SHRI V. M. CHORDIA :
my amendment.

I withdraw

*Amendment No. 5 was, by leave with-
drawn.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

42. “That at page 4,—

(i) at the end of line 7, the word
‘and’ be deleted; and

(ii) after line 7, the following pro-
viso be inserted, namely ;:—

‘Provided that sixty per cent. of
the seats in the Metropolitan Coun-
cil shall be reserved for backward
classes, women, scheduled tribes
and other minorities besides the
reservations made for the scheduled

s 9

castes’.

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

“That clause 4 stand part of the Bill.”
The motion was adopted.
Clause 4 was added to the Bill.

Clauses 5 to 9 were added to the Bill.

Clause 10—Duration of Metropolitan
Council

SHRI V. M. CHORDIA.: Sir, I move :

6. “That in the proviso to clause 10,
for the words ‘not exceeding one year’
the words ‘not exceeding six months’
be substituted.”

*

For text of the amendment,
2026 supra.

vide col.



Delhi Administration

209

fShri V. M. Chordia.]

7. “That in the proviso to clause 10,
for the words ‘six months’ the words
‘threc months’ be substituted”

(The amendments also stood in the name
©f Servashri Atal Bihari Vajpayee, Sundar
Singh Bhandari and Niranjan Varma.)

The questlons were proposed,

ot fanergrre AwTEET Srofyar:
IU-gATEAET AR IR, HaTA S faega a1
21 W 12 7EA #) et § fF oA
S ¥ Freor A ay qfade 12 WA
FF I AT a7 TFA §, SHH! Aty
AT I & a2 oY, 7 S AT G
I qgET § A B0 AL FY Aty AT
aifgr | AR = 7 SEeATE W6
HEN aF Iq GHAT & | BT AT /gy
& @ aiferie #Y oefa a9 ot
&+ F Y g fr famger 7 <&, ot
€ & §r12 FE 9@ FT AETFT T@AT
& FET T | WA g a8 gaeT
feat & for ot TATSHET Y TTW /A TR,
FFRATA FT TEIT IEX 9T, TG A
AT § SUF! FAT 6 e W@ |
A< 3T erawa s quE A7 ST 99T g
£ zau fady 1 smafa /€0 & awdr |
A siar {99 quw g qfdeafa &
FIAR I FAAW FAM, 6 AGA TF
QAT T | SHA & AqTafa AEY
Zgfdd T YTIAT FEI AT H/eT St
¥ fF g wonda & fagrat & e g%
g & | SR UF JA qF AT AN
FX & FAAGIHAT qTEAT 7 A &, AqT
f& mfafaoe F3dr F ak & o gE)
HATE F AR A @A § dF 39 THR
afersrd #1 FE-FE Ta g g
¥ f5 e & et 1 g OFar
qF T TFY & IAH! F FT TRA-TI
gar & smar € fF I aE gy 9w
9l F U@ F 9 F gW 3@ g,
A TIWE FLATTH 194747 1948

[RAJYA SABHA ]
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¥ A A & ra, G v A
f = e w7, 77w v gava
fFar smar &1 zwfed AT w<ar g
fF o 12 7 & a9w 6 W T
FT FZ FT |

T gy WY I amm ww g
T W aF OF o wwar 1 9@ Ay
I AT & 1 Qv wed S F s
FHT {5 T9F T T 90 59 4TS §
T FT F T FUGAY 1 SIFR F ¥
sfaa grm

= AT TR GV - {7 AT
Wrefear st avent § qa-aq § feugs
F q15T § fam wam §. . .

ot gafemy waw fag ok o=
FTSAT oY TS § a9 |

oft SrrqE A1 grat: I W F 9,
HTGT & 91 |

ar T AR ¥ gHA qT °r R ow
WEIT @ T UF g1 T@ AfFH7 g7
dgmifee Fifaw & 1 afeafen
HANT g TEI ST gg AT UF qre A}
®: WEIHT U W@T g a8 3F & |

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Are you pressing to vote?

SHRI V. M. CHORDIA: Yes, Sir.
fogia ¥ 98 @gaq &, @ =99 &1
HTHAT 9 4T 8 |

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

6. “That in the proviso to clause 10,
for the words ‘not exceeding one year’
the words ‘not exceeding six months’ be
substituted.”

The motion was negatived,
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THE VICE-CHAIRMAN (SHRI M. P
BHARGAVA) : The question is:

7. “That in the proviso to clause 10,

for the words ‘six months’, the words
‘three months’ be substituted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

“That clause 10 stand part of the

Bill.”
The motion was adopted.
Clause 10 was added to the Bill.

«Clause 11—Sessions of Metropolitan Council
prorogation and dissolution.

SHRI G. MURAHARI : Sir, I move:

43, “That at page 5, lines 22 to 25
be deleted.”

sy AT S arede § ag wiaa
£ 5 79 7o § wefafacax & fod o7
¥ Y

“(2) The Administrator may,
time to time,—

from

(a) prorogue the Metropolitan

Council;
(b) with the approval of the Pre-

sident, dissolve the Metropolitan
Council.”
it wefafaedex got 74t ¥ 99 918

9 TR @cH FI AT g | d@F TF
TTF A AR e AT o gag ¥
TEY W9 34 @ T gurdy wfow ag @
fr a8 39 samfer Fee d iR awE-
G T IAIT SR AT G I FY
& At 7z o1 Faw & T oI av
wefafreder & oax fasik war & &
Twfaes sifaw feawr v aw =9,
Fq qF A A I Ig T8 a1 IGH!

&
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feafam w7 g &, fegmw X aFa
g1

I AfGA AN I]A T
TEATEI O AEr 2, IOHT wE afasre
gl fF oot 7t & 15 w9 Far g
afwq fee off Y qeassd sifaw 2
IqF! A o usfafreder F g 7 7
FT &, g9+ gt afgar vefafrgat
F1 ot 7 § fr 99 Y ITHT AT FT
g%, 99 918 39 fedmeq w1 a%, @Y
W ga 7 ag faega a@w & &
TAF % aafg # oA @ W@
¥ gumar g 5 o Toar qearewd
FUTGET § STt ot @eq F F a7 THH
F Q@ & Hifs oF @1 78 g
Fifaa § 1 e & s gwa E¥fev o
qg T9 g & USATIA I v g fw
wefafredex #4 ag 7eqw %<0 @ fF
ZqH! TTARY HF I § TG wArar
gl g & @t f&T g Iu=) fedred &<
FY AT JATT {Y FI |

afad AT zowT fady & ek §
argat § fF ag feeie fram sy

The question was proposed.

SHRI JAISUKHLAL HATHI: The
point is that Mr, Murahari wants the

Immes 22 to 25 to be delted. He wants
that :

*(2) The Administrator may, from
time to time,—

(a) prorogue the

Council;

Metropolitan

(b) with the approval of the Pre-
sident, dissolve the Metropolitan
Council.”

be deleted. Suppose I accept the amend-
ment. Now if the Council has to be pro-
rogued, who will do it?
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SHRI G. MURAHARI : But when will
it be prorogued ? w¥ (7 faw aAr W@ @

T TRy 98 @ AUfEd 9T

SHRI JAISUKHLAL HATHI: qu

ZHA 9 FT TGT § The Administrator should
prorogue. Otherwise, supposing the Coun-
cil ha: to be prorogued. If I accept your
amendment, there is no body to prorogue.

SHRI G. MURAHARI : What are the
circumstances ?

SHRI AKBAR ALI KHAN
enabling provision.

: It is an

SHRI JAISUKHLAL HATHI: Tt is
there in the Constitution also, article 174.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Are you pressing ?

SHRI G. MURAHARI : Yes, Sir.

THE VICE-CHAIRMAN (SHRI M. P,
BHARGAVA) : The question is:

43, “That at page 5, lines 22 to 25
be deleted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

“That Clause 11 stand part of the
Bill.”
The motion was adopted.
Clause 11 was added to the Bill,
Clause 12 was added to the Bill,
Clause 13—Chairman not to preside while

a resolution for his removal from office is
under consideration

KUMARI SHANTA VASISHT : I think
this House accepted the point about hav-

[RAJYA SABHA ]
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ing a Deputy Chairman.
be moved.

So it need not

SHRI JAISUKHLAL HATHI: If it is
in the Bill, how did you put an amend-
ment ?

L]

KUMARI SHANTA VASISHT: The

Bill came only this morning and it was
sent earlier, Sir, I do not move,

THE VICE-CHAIRMAN (SHRI1 M. P.
BHARGAVA) : The question is:

“That clause 13 stand part of
Bill.”

the

The motion was adopted,

L]
Clause 13 was added to the Bill.
Clause 14 was qdded to the Bill,

Clause 15—Rights of members of Execu-
tive Council as respects Metropolitan
Council

SHRI ATAL BIHARI VAJPAYEE:
Sir, I move :

10, “That in clause 15, the words
‘but shall not by virtue of this section
be entitled to vote’ be deleted.”

(The amendment also stood in the
names of Sarvashri V. M. Chordia, Sundar
Singh Bhandari and Niranjan Varma),

HEIRY, T WG & g §A TG
wiwt %y § i wefrgfea #ifaed a1 9
g g1 s afawe @ wifgd o |
TRETEA R wuia g R e ae &
sfase & w1 df9m fear s @ §
FAT T FT ZVT 4 ¢ 7 Arfqaee
g § ¥ ag g wifaed a-
a1 afe /gy v S ST g @
§ X fat=a & O Ty afewg
¥ gaeq aq §, ofeg A7 a5% §
&Y & ar afewg & fafwer afafeai a5y
FRAE! & AT AT & AT (6T 37 Hafar-
FX F g g difgd | @ T
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T 7 fr A1 wemifAe Fifae 3
ST vET 7 3Ry &1 O At eyt
STAT TET AT > owtrg iz F 1
ATFHTE A1 F91 727 A8 1 vfafea-
v g1 v 77F 97 AfdF07 3 fFm
z f¥ a1 o1 79 #1 wfafaty 393
A FTARVT FIAT THR TG T AT
AT AE mise iz FifEes F1 o
9 F A 7 oA afaw #7777
w7 ntatey wifEEy 1 o frafa
FROL AT ¢ oA fFE w7 A a8
¥99 FT I9FEIT 9T AT g8 AT A
FT Ay AfTFTIT F T AT 6T 47
mefafasdey & T 97 AqAT qTAT
ug ot # foraat 9 o afvag @ F
AT 7 A7 7 T S9-Ew |
F1E ATATT TR0 W AHF F ALT ATAT
f& ot dgmifaza wifaw it aard
T &, 39 AvE & veirgtza Fifged
FAT FAE T TE E

The question was proposed

SHRIT JAISUKHLAL HATHI Sir, this
.3 a new clause which was suggested by
the Joint Commuttee. The 'reason 1s very
clear If a member of the Executive
Council 15 not a member of the Com-
mittee, he cannot vote Supposing 1o a
select commuttee I am a member, but my
colleague, Mr Naskar, 13 not a member.
He can speak but he has no right to vote

SHRI ATAL BIHARI VAJPAYEE:
What about the Councillor? Under this
clause, the Executive Councillors will not
be entitled

SHRI JAISUKHLAL HATHI . If he 18
a member he can vote But m a com-
muttee, 1f he 15 not a member he cannot
vote Supposing I am on a commuttec, T
can vote, but I am not there and my
colleague, Mr Naskar, goes, he may attend
the committee but he cannot vote

PANDIT S S N TANKHA {Uttar
Pradesh) That I understand But I think
the wordings of the section are not clear

and they, on the point, are capable of
58RS/66—5
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another nterpretation <nce
of the clause are

the wordmngs

Lvery member ot the Executive
Council shalt have the night to speak
i ind otherwise to take part mn the
proceedmgs of the Metropohitan Coun
al, and any Commuttee ol the Metro
politan  Counct) of which he may
be named a member but shalt not by
virtue of this section be centitled  to
yote

} AV

SHRI JAISUKHLAI
I the other point also
[ <shall mention The first one [ have
hicwdy mentoned  Lhe othar 1y that for
«1x months even theugh he 1> not elected
and 1s not 4 member he can remain as
Minister  But <ince he 1s not a member
he c¢innot vote For cxample I can go to
the other House and I can <peak but
because I am not a Member there T can
not vote  So also he may be a Mimster
for s1x months without bemng elected and
without beimng a membes Thercfore he
cannot take part 1 the voting, just as I
have no right to vote in the other House
T hope 1 am clear

HATHI Tere
Both the pomnts

SHRI ATAL BIHARI
Even if he 1s elected he
entitled to vote ?

VAIPAYER
will not be
Is that the position ?

SHRI JAISUKHLAI HATHI
not the position
clause again

That 19
You please read the

SHR1 ATAL BIHARI VAJPAYEE
The language 1s not clear

SHRIE JAISUKHLAL HATHI
explain  The position 15 very clear
clause says

T will
The

“Every member of the Executive
Council shall have the right to speak
and otherwise to take part in the pro-
ceedings of, the Metropolitan Council,
and any Committee of the Metropolitan
Council of which he may be named a
member but shall not by virtue of this
section be entitled to vote ’

It says dearly that he can take part
but by virtue of this secion he cannot
vote
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SHRI ATAL BIHARI VAJPAYER:
Otherwise he 1s entitled to vote ?

SHR1 JAISUKHLAL HATHI: Yes, If
1t is only by virtue of this section he will
not have the right of voting, but if he is
4 member he has the right,

THE VICE-CHAIRMAN (SHRI M. P,
BHARGAVA) : Because the words “by
virtue of this section” are there.

PANDIT S. S, N. TANKHA : But the
opening words are :

“Every member of the Executive
Council shall have the right”,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Yes, then you have the
words “by virtue of this section’ are also
there. Are you pressing your amepndment
No. 10, Mr. Vajpayee ?

SHRI ATAL BIHARI VAJPAYEE:
No, Sir, I would like to withdraw it.

*Amendment No. 10 was,
withdrawn,

by leave,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

“That clause 15 stand part of the
Bull."

The motion was adopted.
Clause 15 was added to the Bill.

Clauses 16 and 17 were added to the
Bill

Clause 18—Vacation of seats

SHRI V. M CHORDIA : Sir, I beg to
move

11. “That in clause 18, for sub-
clause (1), the following be substituted,
namely . —

‘18(1) No person shall be a mem-
ber both of Parliament and of the

¥ For text of the amendment, 1ide col 2036
Supra.

[RAJYA SABHA ]
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Metropolitan Council, and if a per-
son is so chosen, then, at the expiration
of fourteen days from the date of pub-
Lcation in the Gazette of India or in
the Official Gazette, whichever is later,
that he has been so chosen, that per-
son’s seat in Parliament shall become
vacant unless he has previously resigned
his seat in the Metropolitan Council.””

(1he amendment also stood in the names
of Sarvashri Atal Bihari Vajpayee, Sundar
Singh Bhandari and Niranjan Varma.)

FTANTLNET AE(&, AT FAAH a9
& TAH T 1T ATE ML & | UF AT AT H6g
¥ gIE § J ATqT g9 qRE TG qHA
& a1 TrergTY afedy & qaed @ 99 §
AT gAR F9N 9% =T Wy g fw aran
farett wafafaqsr FIRem & 38 <@
T § ur WA Ire srafrae & gae
7T aFd g | o9 @ g% R ogeg &
aze 1T A (e Frafraa F1 qara
& 99 “srgae At 9 FX Oy A 39
T q@ AT & AT FIARAT FT
ATEY ZI & AT AT STT Agrqifered
Frefeaa 7 e &1 efaiT g faan
srE at Sfag Agr oar | Forag § E
FHY & BRI AAT-7T & AV AZT AT
At FI9frad s TREEEY
FY AT &, FLT T TG fACGTT FTILAH
H @HRT ATIHT F1 AGAT G FT AT
F 5 FILGIRIN 37T FTFH G W &
Fur TG g1 @7 § el wrd feafa &
A, hFew e fomd & arg A
ferem wrafrae 7 ST Feaaa T agw
AT &1 FaT a9 5 faeet FTeRee
#1 yg foafy & o o 7g weamw O
F7 g § SAY AFHT AT AGT 397, ATA-
7 3% TEr 31 39 gfte § ug sa
arawrs g % g gt 3w =fga &5
a9 7 F4T FHT 1 Argd v qray aa
qTT Afed | 3afad § gy %
HYZ-GTT ! AT g9 7 7@ FAT faeet
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wpfafaqe FRIAT & aaeal 1 39 4
afeafas fear I, sy sfaw far
S 5 3 9g Q9 & wam @ ERa§ )
gy faer gxe v wafe G@ et
anfgd, wfzaf a8y grar =rfgd 1 srar &
Al AT T FAGA F1 SR FA |

The question was proposed.

SHRI JAISUKHLAL HATHI: Shri
Chordiaji has aliready accepted the pnn-
ciple of this clause, namely that a person
should not be a member of two institu-
trons, namely, of Parliament and of the
Metropolitan Council.  Similarly we do
not want that he should be a member of
both bodies, because his attention would
be diverted. We, therefore want that he
should choose to be a member of either
the Corporation or of the Metropolitan
Council. It should not happen that they
are members of both the Corporation and
of the Metropolitan Council. Therefore,
we want them to be members of one such
body only, not of both.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) . Are you pressing your
amendment Mr. Chordia ?

SHRI V. M. CHORDIA No, Sir. 1
would like to withdraw it.

*Amendment No. 11 was,
withdrawn.

by leave,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA)- The question is -

“That clause 18 stand part of the
But.”

The motion was adopted,
Clause 18 was added to the Bill.

Clauses 19 to 21 were added
Bill.

to the

*For text of the amendment,
2039-2040 supra.

vide cols.
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22—Funcnions
Council

st M qeEf : ;T 22 F AR T
O UF 91T 4qTF deT g faw &
FATT 22(1) (a) 7 Fg IR :

“(a) proposals for undertaking legis-
lation with respect to any of the matters
enumerated in the State List or the
Concurrent List 1n the Seventh Schedule
to the Constitution in so far as any such
matter is applicable in relation to Union
territories (hereafter referred to as the
State List and the Concurrent List);”

ug feafg g ga17 8 5 @ fawe §
faeelt F7 a1 7T AET 1 TET A% -
TN AT SHATAT HH ATIH § ATleFd
239(9) &% & FEAIT 7 faw=r
FT FET AW TG § | gaiad § awAqr g
ff ag 39 faer &7 w9 w4 a1 4@
feeaT &1 ATH A g1 &7 a9g & SAHT
ary faer Army w3 1T ug fae sret-
¥gq W grm ) zafen swoaw 66
FEETITT £ AT FAT TG FW
AT Fredizges 7 faedl &7 9w qgy
SIey a9 q% a8 S AR A 22
§ ug Y faage arEm g AT S e
wTaga ug fas § a1rq g | gafed
# aRar g 5 o5y a@ #1 as ¥
FRECIAT Aqrehe A gue qrae
I fora faeetr &1 e oY S8 8T
‘Wrg, W% @ ug fae ugt o}«
S

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : There is no point ef
order because the term “State” as defined
in the Constitution means the Union ter-
ritory also, under the General Clauses
Act.

SHRI JAISUKHLAL HATHI: And
may I clarify it a little further ? I may
add here that there are three Lists. The
List which gives power to Parliament is
the Union List and that is in the Seventh
Schedule. For those subjects Parliament
add here that there are three Lists. The
second 1s the State List. That does not

Clause of Metropolitan
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[Shir Faisukhial Hathi |

mean the State of Delhi. There are three ‘
Lists, ie¢, the Umon List., the Stale List
and the Concurrent List. ‘State’ here does
not mean the State of Delhi. It means the
State Li1st.  So there is no peed to make
Delhi a State. It only refers to the Union
List and the State List,

b
Y ME AqeEle « F a7 TAAT ATEM 1
fF feeet Far s 8 ©

=Y wag@ @d gAY : fredr afaas
e 7

1 wzq fagid aaqdr ; fZedr nF
Sty ArTE |

st ME quafe : s 9 a7 @
&1 4% 79 22 F1 KIS AET ST A
AT FN0F g8 ST AT T F77 19 7
ag franezedt 1

i
THE VICE-CHAIRMAN (SHRI M. P. |
BHARGAVA) : That 1s y different matter. |

]

SHRI JAISUKHLAL HATHI: 1 will
explain. The point is about legislation.
If there is any proposal to apply any
legislation from the State List or the Con-
current List, that will be before the
Coungil. If there is something concerning
the Union List, then it should come be-
fore Parliament. Therefore, it is not a
question of naming Delhi a State. There
are three Lists, the Union List, the State
List and the Concurrent List. Here what
is said is that if there is a proposal for
legislation with respect to

“any of the matters enumerated in
the State List or the Concurrent List in
the Seventh Schedule to the Constitu-
tion” :

Here the term “State List” does not mean
fic List of Delhi, It only means the
heading “State List”.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : There is no point of
order and we now come to the amend- |
ments.

SABHA | Bill, 1966 2044

SHRiI ATAL BIHARIL
Sir. 1 beg to move

VAJPAYEE .

12. **1hat in sub-clause (1) of clause
22, for the words ‘to discuss and make
recommendations’ the words ‘to take
decisions subject to the safeguirds as
notified by the President’ be subs*i{ated.”

Sir, 1 also move :

14 “That tor sub-clause (2) o
22, the following be
namely : —

claase
sutntituted,

*The recommendations «of the
Metropolitan Council shali be for-
warded by the Administratoy to the
Central Government with the views,

if any, expressed thereon by the
Executive Council.””
(The amendments also  stovd m the

names of Saivashri V., M. Chordia, Sundar

Singh Bhandari and Niranjan Varma.)

ag AT T 919 ¥ 999 @ar @
fx gm wsgwt afag # Far @ew
FAAT ART § 7 gAY TTHgEr afg
F1 famio far i) 3% wEer 3, g9
fauat § ga=t g srfewr tor | afEa
styeT fear aaer a=t F9 #1, agw
FW 1, qE-fAaT@ FIA F11 fHEAT AT
wre § g ofeeg #1 frog 5
FfaFr AET R 1+ 77T FRTF 9@ gard
gofeag war agW 5 29 TR F
RS CIC IS COC GG I A I EECE
F7 & 7 A9 et afog AN R 8
A F & w7 o @fea o §, o9 T
3% faars 7 77, (077 A T oraET
gar arfeq | s mefafagda &Y,
TATHE FT qIL AT ATTFIC & @
g, wfea s wifas &7 o) e
g dfag vewr =y & ag Gufd F
THEH TEY qFAT ST G TAT AT §
W GTHRIT 0 ASifaen wifaer &7
AT ATRAY § AT THY ¥Ir ag gar
fr feeett mfafa= ®ifer w5 s
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afe~ 7 fm s 9z T
Tz faedr erfafaes wrenom w®
ot wE AT g wf 1 7R U7 wEAy
wad 9w, F91 Z0f, AT AaTear
HUT W7 FET A79-977 97 F9 AT |
ag & 7 fawTfvoy 77 9% €, PRaT ared
q w77 A F AR 2 | 4 feafa i
AG £ mAAPT WAl AEIRE W 3
¢ 5 gAY AvAr AfEg, AfET §
wM@di g f¥ 7 qafEe ava & fan
Fu #F &1 7 wedl 7 o7 fagms aan
T g 7 AT § i7 ug s wH A%
TE 71O FACAT W AT AT AT
faame #1 var & @g AwAT faaE g
(T qoAr framn 7 Fvx ol
AV IT TV 4T FEG g7 AFAT g | TO
AT AT 2 % g9 995 7 S0 qur
a3aTe 7 V8 § AT WAAT AT ST F(
A AFAIE 7 5 1 gafae 3y sr=er
yg 3 iF Ew AR Y TV AN aW ;YT
I Y ATE 7 AT FTAD AEAT A
qE F7 A |

I9-AATHEF ST, T ACF-TAT T TG
ot % s qre-mar ag fas arm w9
FE(T AT HA TTSH-TAT KT AT I5F N1
ag IAX FAT RGN 7 GATL doF H
AT T 21 T Fi7 AT ag fae g
& S f2H7 A0 ) AAT ATAA HAT S
ug AU FTA W & O ST AwAT A
ot er ar ag faer fRe ATH-aaT |
s, gafeo w18 F AET AT

it FagE A grft ;oA 7 A
arafa adr 21

st wewt fagrdy aweadt AT A
& fam arwe 2fEd )

KUMARI SHANTA VASISHT : Sir, I
move :

13. “That in clause 22, for item (d)
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of sub-cluuse (1) the following be

substituted. namely :—

‘(d) the estimated receipt and ex-
penditure pertaining to Delhi Electri-
city Board. Delhi Transport Board
and f3cthr Development Authority;””

(The woenament also stood tn the name
of Shit Santohli Singh.)

Actually the first two are under the
Corporahon now and the Corporation has
the ight to discuss  their Budgets and
so on  Certain things connected with

| Transport are with the Delhi Administra-
tion. If this 1s put unde: the Metropolitan
Council, the rights that are exercised by the
Corporation today over the Electricity
Board—the budgetary right, the scrutiny
of cxpenditure and all that—will be taken
vay and that will be depriving the repre-
scntatives of the people of the authority
that they already have. Therefore I feel
that this should be substituted. So also
the D.D.A also makes its own budget; it
also exercises its own control and inspec-
tion and 1t has other rights and privileges.
So to put that under this body is wrong.
It would be taking away certain rights
which are alieady there with the repre-
sentatives. So I feel that they should have
all these rights and powers of control etc.
So T move this amendment.

The questions were proposed.
proy

, oft fawemRre aeest Sty
| 3Y-ANTIe ST, ST ST A3ET wEl-
| mar A var & e quda FTATE |

staT 45 faaga faar f& gaeT g7 aw@
| FT S g Arfed fF fawe &Y S
TUTATTF ST § 7 TATREE Y 9T
Y7, 39 /T e 7 ATIA 7 HraAvie-
A Y STH ) TOfAU Og SIawEE @
- f& 3@ ATE A smEEar xv & fag
gd Az FifaT F1 =7 a@ &
afrre 37 =w1fgr T aifs 78 Tada
| ST & T q FH FTFA | AT q
, o & wrew g g o av e e
I FHIE FT SUITATT & | AT FFT 9% o
(

dro To umper, faert soifacfadt are
T, 3o o To TUIT, fameit firew
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[t faqasare qeqee s A1fean]
T QAT | T TG ¥ AG0 I F
FEATS AT & FiT F G § ARF
UE gF 7 AT AT AT FAT G BN
ag AEd & 5 1 Fifr deard qgrarfasy
Ffaa & speqtd o wnd arfw faedr
AHTAT i F(F A= TG & T AT
fag 3q Fifaa #1 gq q@ 7 AFR
f23 a9 & fag ag dMgd w@r g «{i
1A £ weada H47 Sl gqeT ENFIT
FAT

g & AMAT A€ 14 § 48 qATRI
T8

“The recommendations of the Metro-
politan Council shall be forwarded by
the Administrator to the Central Gov-

ernment with the views, if any, expressed
thereon by the Executive Council.”

A aw A fermr w gg g & &Y
ar 5 g9 qainfaa Fifges o1 e
afasr 78t kg s =3ifza 1 gfac
THH 4 IO TA1

“The recommendations of the Metro-
politan Council, after having been duly

considered by the Executive Coun-
cl . .

FafAe @ ar daviifaey sifgs 1
fas 197 T 93 a7 &7 STar gy
& I IAAT BT AT WRAT &1 @=L
T S Y A wAdfea wifad & ara
qH! JTEAT IF 9T 9F FA0 F, IAE
R ¥ a4 qTAM 4T §

. . after having been duly con-
sidered by the Executive Council, shall,
wherever necessary . . .°

a@nfaey sifad &y s ww s
IFH TFAHEfeT wifae #1e BT ¥
AT AT 39 O SIGAT F A0 239 qrfF
Ig% fgara & 99 o9 U @ 919 |
W TG 1 AW T/ fqga+ 7 71 7@y
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21 I 9@ ¥ 3o fagas @+ {50
T FE) S & Fr gz dvw, =g 2w, Afed
SAAT FT H1E 9T AfaFre gaw T@ fer
T E | 30 ATE N FHEGT a7 3 FI7
UE e &1 9 g & g W
UF AR g FAiH 3 Agrafaed sifaw
ERT F-T &1 3967 FifaA g1 el
75 B 1 34 [adus 7 I9A) TG T
FEY AT qgwa AL foRar g1 a4 A
feoel & a1 W Wy 21T 724 &, G |quT
q ot g g, Tsq gaT A TR g
faeeft a7 qr¢ 3 =1 g1ar WA §, T
FHarfedt o X 7 gy 8. faeel #re
qIRET o7 g1 | v & | AT gEE
fadu® 7 g aw 1 T1E TILAT Y
#T @ § foras A1 41 3591 A1 T
g1 o 1 smre fadY § =i qi AL T
7 =g #1 faar fgar v o fqan g
T7§ 1 2 a® & 3g Fagus o gardy
ATHTE F gATY ATAA AT Feeelt AT Srean
& armay @r g {7 feaar g faggs
arar i g forss dag F1 w1 a1 91fga )
afra star fr &9 fragw frar & A-
faen aifaer st o T T W
uefafregey ot T & &g TAaHe
AT T A T AT A ed R
T FE AqdT T &7 g1 | gETAC R/ gy
FEAT ATRAT § FF o0 5@ a@ AT (g
TR FT F T @ & TTY T STAGT &
FIT WX EY 93 SrEfF qEidifees
ifad #1 1 T T G &
FA AL & a1 Ty T8 a@ F Fifaw
R @A IS € ¢ T AT T
Frfea xifaw w1 & w7 whaww § @
& a1 I9 avg a7 qA W FE o
@ 1 T 3 fae gra 39 deraifaen
Fifaa s SBTARY FW I W §

YT AT g T4 AET & % 3 dar-
qifsres FfaT IO FW FL A1 A9 59
fad T 39T § F | T T FIT 7
&1 8 fagas gra STt #1 gverE #iv
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ATFTETAT F) qq FTAT :qlga- % ar st ! It says that they will forward to the
| Central Government where necessary.

Furgq &3 7% § S8 SAOHT A/ AT
F0fgd | S T 39 FGA B FAAS
A w7 Ffawiz ¥ @ 1 TAET FY QY
a8 wfawT g fF ag F§f 9T «rge 9w
AFAT § AT FEN 7T AT T FT FHAT 3 |
afsa doaifazs sifaw 71 5@ a@ #1
#1% afuFR TG § 5 ag F& ae A
2 AT ¥ AT ITFT G FAIX |
#M IFT Rt a@ FrAfFERAL I @
§ afer am7 TaggA A ST T
WE | TITF AT T TG FT &1F qTAH-
FT AFT JITF IH FIAT F7 F1E 99-
IR I AT A

SHR1 SANTOKH SINGH : Instead of
vesting the Council with financial powers,
it appears that the Delhi Municipal Cor-
poration is being diwvested of the powers
which they already have and so I support
the amendment that has been moved.

.

ol TG A A TZAT AT AU
feme St 7 F4r § TTITET AT frg‘r-‘

NfAz7 FIET 7 AT AR § ITHT
SECHRERE o C & B A SCIES | S

ot ot gt gt wd T AT
W I ?

ot famagAR Aeaarersn avefean
IAFC FW GIAT W TEIGT F &, FH
FWEIF AL 2 |

ot AaAE AT g < {F Fr fF A
T AgigL I AT FEAE . .

st wae fag & Fvaady : 5@ fag 7,
q T AZGT FY A% A@AT FT WL 3 |

W wagE @ gy dr T Tl

There may be certain subjects where the
recommendations need not be sent to the
Central Government. The Executive
Council itself can implement them.

Then Kumari Shanta Vasisht has sug-
cested one amendment, But it has al-
ready becn accepted. She has not per-
haps read the Bill. Now there are three
things which she wants, Delhi Electricity
Board, Delhi Traosport Board and the
D.D.A. Now the Delhi Electricity Board
is not in existence; it will come into exis-
tence when the necessary measure is
passed. The Transport Board also will
come later. But the D.D.A, is there. I
have already accepted that the budget of
‘ the D.D.A. will be discussed before the
l Metropolitan Council. It has already
been accepted in the Lok Sabha. Per-
!

haps she did not know it.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

12. “That in sub-clause (1) of clause

22, for the words ‘to discuss and make

! recommendations’ the words ‘to take

i decisions subject to the safegnards as

| notified by the President’ be substitut-
ed.”

The motion was negatived.

t

KUMARI SHANTA VASISHT : Sir, [
, beg leave to withdraw my amendment.

tAmendment No. by

withdrawn.

13 was, legve,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

14. “That for ‘sub-clause (2) of
clause 22, the following be substituted,
namely :—

‘The recommendations of the
Metropolitan Council shall be for-
warded by the Administrator to the
Central Government with the views,
if any, expressed thereon by the
Executive Council.””

The motion was negatived,

A g | gL a1 ug § % FarT 22
T 5g FETAE

+ For text of the amendment, v:de cols.
2045-2046 supra.
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xHI VICE CHAIRMAN (SHRI M P | weluding  wterest,  sinhkme  tand
BHARGAVA)  1he question 1s charges and  1wdemption charges
ind  other  cxpenditine  connected

Ih t cdavse 2 stwnd put ot the therewith

w i

() the U s aand How uees
e oo was adopted ‘ of the ¢h 11 n and the Dcputy
| Charrmiv «f the  Metiopolitan

Catese 22 was addad to the Bill ‘ Coundil

Ne  Cluncy 220 228 220 22D and 221
KUMARD SHANTA VASISHT  Sir, 1

mo.,¢
5  fhat after the existing clause

the tollowns new cliuses be mnserted

n oly —

22A (1) The Admnstration of
Delln shall mn respect of each finan-
clal year cause to be laid before the
Mctropolitan Councill with the pre-
vious approval ot the President, a4
ratement of the estimated receipts and
expenditure ot Delhi for that yeai

(2) The estimates of expenditure
shall show separately —

{(a) the sumc required to meet
expenditure described by this Act
as expenditure charged upon the

Fund of the Umwon terntory of
Delhi; and
(b) the sums required to meet

other expenditure proposed to be
met from the Fund of the Union
territory of Delht and shall dis-
tingwish expenditure on  revenue
wccount tromr other expenditure

(3) The following expenditure shall l

be charged on the Fund of the Union
territory of Delhi —

(a) the emoluments and allo-
wances of the Admmstrator and
other expendiure relatmg to his

office as determined by the Presi-
dent by general or special order,

(h) the charzes payable in respect
of loans advanced to Delli from
the Consohidated Fund of India

|
[

!

|

(d) y sums required 1o Usty,
any judgment  deuee o1 award of
iy cotrt or aibitril trbunal,

(¢) capurdifine gnawre | by the
Admunistiator in the discharge of
s spectd respoastbibities, and

(f) any other expenditure de
clared by the Constitution or by
law made by Parhament to be so
charged

228 (1) So much of the estimates
s relate to expenditure charged upon
the Fund of the Union termitory of
Delhr shall not be submutted to the
vote of the Metropolitan Council but
nothing in this sub-section shall be
construed as preventing the  discus-
sion in the Metropolitan Council of
iny of those estimates,

(2) So much of the said estimates
w orcdates to other expenditmie shall
be submiited for grant to the Metro
politan Counc1 and the Council shall
have power to assent, or to refuse
assent or to assent subject to a reduc
tion of the amount specified therein

22C As from such date as the
Centraf Government may, by notfi-
cation 1n the official Gazette, appoint
in this tehalf Government of India
shall form one fund to be enfitled
‘the Fund of the Union territory of
Detht And such sum may be
transferred to 1t from the Consolidated
Fund of India ay the Parliament may
appropriate from time to time

22D The custody of the Fund of
Union territory of Delhi, the payment
of moneys mto such Fund, the with-
drawal of moneys therefrom and all
other matters connected with or
anallaiy to those matters shall be
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regulated by Rules made by the
Administrator with the approval of
tte President.

22F. The reports of the Public
Accounts Committee and the Esti-
mates Committee of the Parliament
of India 1elating to the accounts and
offairs of various Departments, Aun-
thonities and Boards functioning o
tne Union territory of Delhi for wy
r<riod subsequent to the date after
¢-tablishment of Metropolitan Coun-
i shall be submitted to the Chair-
m.n who shall cause them to be laid
befure the Metropolitan Council

(Zic amendment also stood in  the
name of Shri Santokh Singh.)
The hon. Minister should examine the

whole question again, if possible, If neces-
sary, they may take the opinion of the
Supreme Court. There are some con-
flicting opinions which we have 1eceived
from yarious people. Some are under the
impression that this can be done. Any-
way, [ stiongly recommend that even if
the Constitution has to be changed, thesc
powers should be given. After all the
Constitwtion is coming before the Houses
for amendment and one more line can be
inserted heie giving them financial powers
and control over receipts and expenditure.

‘This should be done because in the
various States also—Himachal Pradesh
and others—all budget estimates and

other things get the prior approval of the
Government of India and Union Territo-
ries and every lezislation is placed beforc
those Assemblies, etc. with the prior ap
proval of the Government of India. So |
do not see what difficulty can be there. |
suggest this matter may be examined by
them and this amendment may be incor
porated, because this is a body which has
no financial powers and we will be spend-
ing such a huge amount over this Metro
politan Council without its being able to

serve any constructive or substantial pur-

pose for the pecple of Delhi. It is no use
having all this paraphernalia with only
debating powers. So, I suggest that the
Government may examine it at the highest
level possible and as far as possible it
should give financial powers to it. This is
just like giving somebody the keys of the
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houwse but saying “Do not touch anything
at alll”  Fhat 1y the position of this
Council.

SHRIE SANITOKH SINGH: Through
this amendment No. 15 [ would like to
take this opportunity, the last opportunity,
of appealing to the Home Minister to

| kindly see that financial powers are given

o this body

Lhe qutestion was proposed,

# faragae qEenas Sifear -
ATAE, WE WA A 2, R a9l
1T A # A

o smaEeTe gl - TR AT 2

W farsmm AT Siefen
Ty & afgwy 3wy FAr wifEm
AT GIAA 77 {3979 2T 7997 A7 fev
o1 a7 favar 92 g, 7 v favary
AET FMT, TIAHAT 07 f3var9 87 gem,
FrrnfAFr 1y favara T4 gem
zafeg 29T 9131 9 ATAAT | gAlFa
F747 AMET | 9 gH S FfAfafaar
F1 99 FT WS £ a1 3 foas afafala g
T AT § 3T FAT AN F7 AT 04T
¥ 39T S FTAT F79 AT AR 37FY-
F1T 21T ITfeg | a7 uET A9y afad
FE 900 q Sret UAT syaequ A 41 agt
FEA-H AT gA AT AL & vARH
AT qare fE&7 wr0 A feesr o=
ytafufa 75 4+ qom wAT & 9 w7 ARy
% fa foma: gfafafg av w7 gn ™ &
A 9T AT qAGTANT g1 gy gfte o
4Z T AT TG W4T E I 3T 6
sfagre fzmr S @fs foqar a7 &1
2T o T/ A (TR0 AT 8 IqHT
IIEATHT & ATET I ITo0 FTHI 9% @H
fror w1 zafar & A9 wEEw o
graar Fea {5 gz et afoes | o9
gataT fax & 3990 9 EFT & T
FE FT |
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ot 9 gy TFAHY | ITA AT,
Y, e ag g f5 gaq= 7 Far dhaae
g afeg #1 facir sfasw 9
F AT T FTUF & 7

st gwiwme nar fag © 78

=t srew fagrdr awdt © afg araw
2 Q1 |fqer & datET 21 awar g1
afg aras agr & a1 fex wiga 1 fag
aftFr 3 & amfa 18 g =ifgd
&gt feafs w &, 30 g
AAT-HIT qF g€ fHFT A7 g1 W
fua =it favgr #g @ & for dfqam ara®
agl & A wsar afwg w1 fada
afgwr faw gy § 1 afea o @)
ar§ @137 waT AfAfa F A 99
wiEE 39 faey qx waag xae faar wman
&1 wfwd w0 A4 AEET § 7 98
wwar g v e wfagm F daa 7gf
FCAT FEd, 391 fa g fadra st agdr
FWE ! W AT qAAT § AgmiAeT
ifad & T AT &1 AGT TRY AT
feamatt 7 Saq7 % ga | v fastar qar

AEAG. . .

sit farmgar Ao |@tefyar
g

s wew fagrd amgar @ WK
gafad 9T AaER 74 3 ®E, A A
WY | qY g FF I F{qema § G-
9 FT qF § AT ATATIHAT A ar
dfrae 7 @i gmgd f53 I
dfaum 7 dutaT fd famm €1 e g
a1t fawer wwdr g faeiy stfas 39
F1, A1 TET T IAS AR F1T HIAT
ey |

SHRY JAISUKHLAL HATHI: Well,
Sir, as T have explained in the beginning,
thi{ mntter was discussed and we sincerely
tried it within the framework of the Cons-
titut.on it was possible to give financial
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powers I discussed with them and Shri
M. C. Setalvad also. His opinion also is
there in the evidence. It is really not
possible under the Constifution to give
financial powers, because financial power
means power of taxation and to withdraw
money. Kumari Vasisht mentioned about
the other Assemblies. But that is a diffe
rent matter., Here we are not giv.ng  the
Assembly., If we are prepared to give
the Assumbly, then everything is all right,
That can be donc. As the House knows,
the Appropriation Bill is passed by he Lok
Sabha and money has to be withdrawn
from the Consolidated Fund of India omly
after the passing of the Appropriation
Bill. If we give the Assembly, then there
is no difficulty at all. Therefore, Sir, this
is not possible.

THE VICE-CHAIRMAN (SHRI M. P,
BHARGAVA) . The question is:

15."That after the existing clause 22,
the follow.ng new clauses bhe inserted,
namely :—

22A. (1) The Administration of
Delhi shall in respect of each finan
cial year cause to be laid before the
Metropolitan Council, with the pre
vious approval of the President, a
statement of the estimated receipts
and expenditure of Delhi for that
year

(2) The estimates of
shall show separately :—

expenditure

{a) the sums requir.d to meet
expenditure described by thuis Act
as expendiutre charged upon the

Fund of the Union territory of
Delhi; and
(b) the sums requir.d to meet

other expenditure proposed to be
met from the Fund of the Union ter
ritory of Delhi and shall distinguish
expenditure on revenue account from
other expenditure.

(3) The following expenditure shall
be charged on the Fund «f the Union
territory of Delhi :—



(a) the emoluments and allo-
wances of the Administrator and
other expenditure relating to his
office as determined by the Presi-
dent by gencral or special order;

(b) the charges payable in res-
pect of loans advanced to Delhi
from the Consolidated Fund of
India including interest, sinking
fund chagges and  redemption
charges and other expenditure con-
nected therewith;

(c) the salaries and allowances
of the Chairthan and the Deputy
Chairmw ot the Metropolitan
Counctl,

(d) any sums required to satisty
any judgment, decree or award of
any court or arbitral tribunal;

(e¢) expenditure 1ncuired by the
Administrator in the discharge of
his special responsibilities; and *

(f) any other expenditure de-
clared by the Constitution or by

law made by Parliament to be so

charged.

22B. (1) So much of the estimates
as relate to expenditure charged
upon the Fund of the Union territory
of Delhi shall not be submitted to
the vote of the Metropolitan Council
but nothing in this sub-section shall
be construed as preventing the dis-
cussion in the Metropolitan Council
of any of these estimates.

(2) So much of the said estimates
as relate to other expenditure shall be
submitted for grant to the Metropoli-
tan Council and the Council shall have
power to assent, or to refuse assent
or to assent subject to a reductian of
the amount specified therein.

22C. As from such date as the
Central Government may, by notifi-
cation in the official Gazette, appoint
in this behalf, Government of India
shall form one fund fo be entitled
“the Fund of the Union territory of
Dethi” and such sum may be trans-
ferred to it from the Consolidated
Pund of India as the Parliament may
appropriate from time to time.
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22D. The custody of the Fund of
Union terri ory of Delhi, the pay-
ment of moneys into such Fund, the
withdrawal of moneys therefrom and
all other matters connected with or
ancillary to those matters shall be
regulated by Rules made by the
Administrator, with the approval of
the President.

22E. The reports of the Public
Accounts Committee and the Esti
mates Committee of the Parliament
of India relating to the accounts and
affairs of various Departments, Au
thorities and Boards functioning in
the Union territory of Delhi for any
period subsequent to the date after
establ shment of Metropolitan Coun-
cil shall be submitted to the Chairman
who shall cause them to be laid betore
the Metropolitan Council.'”

(After taking a count)
I think the ‘Noes’ have it.

The motion wus negatived,

Clause 3 was added to the Bill.
Clause 24—Rules of procedure

SHRI V M. CHORDIA : Sir, I move :

16. “That in the proviso to sub-
clause (1) of clause 24, the woids ‘and,
if and in so far as any rule so made by
the Administrator is inconsistent with
any rule made by the Metropolitan
Council, the rule made by the Adminis-
trator shall prevail’ be deleted.”

(The amendment also stood in the
names of Sarvashri Atal Bihari Vajpayee,
Sundar Singh Bhandari and Niranjan
Varma.)

SHRT G. MURAHARTI : Sir, I move :

44. “That at page 10, after line. 29,
the following be inserted, namely :—

‘(3) All proceedings in the Metro-
politan Council shall be in Hindi,
Urdu, Punjabi or any other Indian
language.” ™

The questions were proposed.
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=it faAagar At st
39 Jarery wgEg, fwAdr qrarody
WA, AGT F AT ARTT A 3w
fadsr & grvrnefafrd w34
AT ZIAT AAET F W7 IAE qrAw
B2 1 3 e 7 amer 24 ¥ gy
BATY =R ¥ 74 wefafaedze 1 0z
HE 17 (A0 1 T RErTI A F e
% (707 390 3 9T 34 97 w3iafrgar
i {77rq 770 3 97 1T 8 vasiwad,
&Y, (a7avans €1 a1 agr o% WErRfas
Wiew @1 faaw w17 a8 a0, gar
usfalaedzs &1 & w3 | w2mifaza
P 79T % 7 3T AaFaie 7 Fr 2,
T Tw nsfAfAe ¥ amA 5o a8
& | SAT Fer AT F--"mar A ware

T TTE AW Y oz vzfmferay
*

UF AT @T€ T #F & )

*it swzat fagrdy arwasdt « o7 39 (ge
W vefafacgay my g7 |

it faRamaTT ARt stefea
S (oAl #7997 g% wfvay uw avw
A 2R AR A Faad B g
stz s qvF | AT 3
& AATR et s 3 1 ey
I g7 afefafs fram gam g7 EATIT
T usfafedzy w1 afaare ¥ 34
& & qestoT F6ar T, et & w3
g afalafugt ¥ #1% fram arar @)
SR WRERT TR AT | AR
T ORRT F fagw faw ey 3 ?
LTI gl §, vefafaedas =wgar
e—fr fat sl %) swr & HTHA
FH AL FAT F——aT A AT ©F aqT
A% & frad Az e % gm0
T A ¥ srada S S w9 ar
gt 81 AT & Sor aww @y a1 o
AT FICHT FTATSTE 237 qT7 sgaeyy

| RAJYA SABH\ |

J
]
[
|
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-

FLEE ) BT 47 %3 it sraar & 99
g ufatatet w1 st il st
AT ardr 2 IAET AlawT w9 1)
gsfan g gfee & oz Ao @ @ fr
TR AT 7@ T % T 36 ATE FY
AR e g1 ag7 gidiferes wifee &
fraw /8t =97, 3% ger fqar 9o
BT HTET & F3aTT A1 77 fa@ar A8y,
T OHA T ATHT & |

ot SagEsTe gradt ;- fafl § ST
FETE |

=it TS waglt : 797 gorga ag & &
IHA TF AHT FAH ST AA |
Srfzar oft 7 S FE0 @ SwE A Qi
HgAT g 1 A1 {99 FET gATY 6TRA @
IHHT QI HTON TH 24 7 § fa wefafa-
wz7 ®AAaT ZI, ST AR HT GHAT
¥17 Agmifae Fifga F15 o4 ar
FT AT agey (o wefafage maw
TET avar g1 ar 36 g sfaane faon
ATEr & 56 FATT & ST {5 4997 q49-
qIET FAMT | ¢ § 39 faa &1 araw )
T AT ¢ o g AT 1 A T
wEe oy g % UF g i faeet
# uefrfae o ar wrr sfaae § faar
w7 A A A iwea Fifae a9 aw
fomh war s@aIT F €F T gRO | SHET
FIE AGAT AT AT A% 5T AT |
sgr 9¥ vsfafaege #iw wdmifees
Fifew 7 waws g, celwiaee &
1 AT STavii—<‘and, if and in so
far as any rule so made by the
Admin strator i1s consistent with
any trule made by the Meiropoli-
tan Counc [, the rule madc by the
Administrator  shall prevail”.
mefafregeT 1 37 a7 BgAe qET &
TE & W TEFT w=T fa akat §

T &Y wTe W HonaT ag & o wdy
3% (a7, ® anfefamer famr 7 2027 wo7 97
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f& feet o 3z v wmwrs 2om, AfEa
@R IHF! EIAT 4401 F g1 AR
f 3ad 7z <1z fear srx fr B wferas
Fifaer &0 1 o1 FrOFS S ag e
7 o7 3] § 1 aWET q a1 faodi A1
AT A1qT q 200, A A 7 A27 )
ag =19 AqraET A st AifF & 99
gE & UF ATE W q{AaH F 4ed 7
f fedt <7 Tar =% V102 W ERA, @y
& ary 7vr T @ mrar g fa (5@ o
SgTadr 37 =ifew, afET 99 gy {od
qA Z AT AR qZ AT AR G0
39E ST TEITA TgT AT SHET {AF
FY A THT [ 697 ¥ 78 ¢ (% g9 ey
qrar At w1 farrear SRS AW
ody . fq s =wga £ S fzegEAa
JAAET F fagars sadl | 7 gafao
ag FAEI {7 ag dwrgT 59 g1 A7 7Y
% faar s & ger & S o gueAT
EITT 1T 1 TS W mifaed ifad
F ERIT, Ig TT4T WaT 7 00 | F 3HW
ATS 7 TEI w27 ARAr g v A fedv g
Fi TAET BT AT TG L AT FE AT
WITHTH ATGT E1 | SFTT 1S ATIHT SATHT
AT | FrAAT 9rg  SEFR T Afg-
FCEIAT ATFET | 7 9 a1 | FFAT
A AIAATIT AT R | T A7 T Q9T
§ AT ARAT § ql-—fgedl 7 WAy
3 oar g—feawa g &1 Fgi frar
a9 T g fF o Frg ot Wt 7
FIAAT AT & T TH TGA ¥ (AN
AT 9TAT & | TH(AC fewwa gl § A9
FTE ATAT AT H I AT A0 § A
ZEIMT AT FIFT AT § A0 T7aAT
E

SHRI MULKA GOVINDA REDDY:

| 19 MAY 1906 |
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qmET FATT frEa q95f w1 7zeq g
17 S0 ATTAT Fit 7 27 AT BT F7TFH
g qEN AT qOAT | FY AW FENG-
faea stfsa & o auar 77 34 &
FH  FAMT TART ATV I AT R
AT ATar A1 6T ¥ BERT & 39 AL K
yeuifaes Fifas g ¥ 1 2. A
Fgar & fa 1 starerew 2 -
7 FuE 21 995 7 76y

SIF AT F AW Z SAFT GUH 5§ 7T
=sfgn % a2 Amwamr g3 © - -7
7% g, 7 A7 & mow v 7% <
ARAT T (AT S IAET A X FOH
AET FAAT AT FAT90 AT H Frw wqw
av {67 #1 AAA [ AT | AT
g o ®vF HEMfazT Hifga 1 v
s qr\, falzam aww7 gfar &
fearar wed 2 fo @S § &7 55 7
a7 vg g 7 6T 3 wwe F o e
AR 1T 2T TR g, A9 ofer
FIEE

-

TH A F1 gIMIfAea Fifae o
aaey A fFv oIt S T & TemEd A}
SAGTH aAT 9SO @Ts dar e fF
399 frgea™ & it gwTEd F g
& IR ST AW ¥ 39 qvg 7 g
g S v S agy g

zafeqd & =g fF o ug et
FATS & THHRT T AT Q0 v T e

. 3T IS T G A AT AT L@

org fF agy o) ST WY FTHEFE O a8
ey W F EW |

SHRI JAISUKHLAL HATHI: So far

as Chordiaji is concerned, I think he has
not correctly interpreted clause 24. Tt is
not that the Administrator shall have the
night to make his own rules and that the
1ules that he will make will prevail and
the rules of the Metropolitan Council
will not remain. That is not so

All the fourteen languages are national
languages. ,

=1 M waght : AT 3657 qgd
gt faay strar g miAT@E § 91 3A
B A A AATHT KT EH ATARE G
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[Shri Jaisukhlal Hathi}

*The Metropolitan Council may make
rules for regulating, subject to the pro-
vistons of this Act, 1its procedure and
the conduct of its busmess :”

Fhey have got the right The Admimstra-
tor will have the right to make rules, and
that too after consultation with the Chair-
man and with the approval of the Presi-
dent, wth regard to certain matters only,
After all questions could be asked, and
law and order are reserved subjects. Only
on the question of what subjects could be
discussed and what  questions could be
asked, on that he will make rules, and
that too 1n consultation with the Chairman
and with the approval of the President. 1
If any of these rules contravenes this, then
only this will prevail.

!

SHRI V M. CHORDIA : It is clear
that the Admmustrator’s rules will be final

SHRI JAISUKHLAL HATHI : It says:

“provided that the Adminstrator /
shall, after consultation with the Chair-
man of the Melropolitan Council and |
with the approval of the President, make |
rules for prohibiting the discussion of, |
or regulating the asking of questions on, l

any matter ’ etc.
So 1t is only these two matters. It is not
correct to say that the Administrator’s

decision will prevail. Secondly, it is not
again the Admimistrator’s decision but it
will have to be done with the epproval
of the President, So it will have the seal
of the President, the sanction of the Pre-
sident.

SHRI V. M CHORDIA . The seal will
be of the Chairman only and not of the
Council.

SHRI JAISUKHLAI HATHI:G It will
have the seal of the President. So far as
Shrn Murahart’s amendment 15 concerned,
we do not say whether 1t will be in
English or Hindi We have left i1t to ths
Metropolitan Council Here we give them
power to decide on whatever language they
ke They can have Hindi, they can have
English, they can have Pumab: or Urdu.

[RAIYA SABHAT]

Bill, 1966 2064

But we have left 1t to them to have what-
ever lamguage they decide. We do not
want to impose it from here

THE VICE-CHAIRMAN (SHRf M P
BHARGAVA) The question 15 -

16 “That in the proviso to sub-
clause (1) of clause 24, the words ‘and,
if and 1n so far as any rule so made by
the Admumstrator is incomsistent with
any rule made by the Metropolitan
Council, the rule made by the Admims
trator shall prevail’ be deleted ™

The motion was negatived

SHRI VICE-CHAIRMAN (SHRIM P
BHARGAVA) The question 15 : «

44 That at page 10, after line 29,
the tollowing be 1nserted, namely ;—

(3) All proceedings in the Metro-
politan Council shall be 1  Hindi,
Urdu, Punjabi or any other Indian lan-

LY

guage

The motion was negatived.

THE VICE CHAIRMAN (SHRI M P.
BHARGAVA) + The question 1s:

“That clause 24 stand part of the
il

The motion was adopted

Clause 24 was added to the Bill

SHRI G MURAHARI: Sir, I had
asked for o division on my amendment.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : You were late.

SHRI G MURAHARI : I was not late,
but I am sorry when I wanted a division,
you just mussed 1t or probably you did
not hear me properly But I would still
request you to have a division

THE VICE-CHAIRMAN (SHRI M P
BHARGAVA) We have passel the
clause
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SHRI G MURAHARI: Then I must
say that it 15 deliberate,

THE VICE-CHAIRMAN (SHRI M. P. |

BHARGAVA) : No reflections against the
Chair.

Clauses 25 and 26 were added to the

Bill,

Clanse 27—Executive Council

SHRI V M. CHORDIA : Sir, I move:

17. “That in sub-clause (1) of clause
27, for the words ‘one of whom shall
be designated as the Chief Executive
Councillor and others as the Executive
Councillors, to assist’ the words ‘with
the Chief Executive Councillor as the
Chairman, to aid’ be substituted.”

18. “That in clause 27, the provisos
to sub-clause (1) be deleted.”

19. “That in sub-clause (2) of clause
27, for the word ‘Administrator’ the
words ‘Chief Executive Councillor’ be
substituted.”

20, ‘That in sub-clause (2) of clause
27, for the words ‘the Chief Executive
Councitlur’ the words ‘anyone of the
memters of the Executive Counci] spe-
cially chosen for the purpose’ be subs-
tituted.”

21. “That in sub-clause (4) of clause
27, for the word ‘Administrator’ the
word ‘President’ be substituted.”

22. “That in sub-clause (5) of clause
27, for the word ‘Administrator’ the
word ‘President’ be substituted.”

23. “That in clause 27, sub-clause
(6) e deleted.’

(The amendments also stood in the
names of Sarvashri Atal Bihari Vajpayee,

Sundar Singh Bhandari and Niranjan
Varma.)

The quesnons were proposed.

off P ARt |t

ST, FTH 27 AT I AV TG

{19 MAY 19661

|
i
|
!

|

1

|
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f¥3-& S99 & 9gw N ¥ Faw
mfezs afradq g o7 =70 :1 faum
%% fada® & a3 SmaT g1 eaT °Y Ay
g qT g, B eal AT e T
g1 zw gftz § 39 dwmgT A @rg |
AT AT ST THET @SS ar
W § AT T TGN F4 AT W AR
FE @@ FfzAm T

g AMge #@E-w (1) &
afasst #1 fedie & F g g
AFFT (1) FT A gfAe § IEF
T2 F o "o fr usfafreze
fvam amaw s A T @ 1vaw
AT I HAT FIUAT ATAF § AT
AAqrfaea aifaw 9T o ag wigar
Tifed & 3o ag 3 qga Srfaent
7Y -

“Provided that, in case of difference
of opimon beiween the Administrator
and the membters of the Executive
Council on any matter, other than a
matter in respect of which he is requir-
ed by or under this Act to act in his
discret.on, the Administrator shall refer
it to the President for decision and act
according to the decision given thereon
by the President, and pending such deci-
sion, it shall be competent for the
Administrator in any case where the
matter is in his opinion so urgent that
it is necessary for him to take imme-
diate action, to take such action or to
give such direction in the matter as he
deems necessary :"

at ag ara afawe fom & 1 g
qoR =gt § B oRiefer sifew
& W Wt JfaFTR § IR o 3T gAIR
uzfafreder @gad F1 Agwg g @1
Sfasz aga & 9 W & g
aag & wraT 717 favm gar §, AW
vsfafaede &1 gaar srfusre s 3 fe
2 fr owirafea #ifasr & fa=med 2
9RaTg 7 F g, IfasT agd & fom
FY WY T A AW §F, qE THIAAT FT
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DA fraasar gsaEmE e
Ffga amr w7 F F1T A T ggT
¥ FT AFTZ AN A9A § I oA %
wq a7 sttt sfawr nzfafagzr £1 7
78 & &1 98 afumivaat 787 37 fr =a
T Y F7 5 o7 AHAT AT AHAT
& av st Arfae T FEr & A9 andr w7
fear s o7 w7 wfagz aEg a0
fedma Zvm A3 fev ga8 ofvaas
AT | ag 51 wefafasdzv 1 afgwre
fear g ag daimfAza wifgs FaFar
#1¢ wizard w8 | A1 usfafaear &
it AfaFiv TET ST AVT AAFEAT
FTAAT ATEH & T AAGNT T & o017
= 3fer 7 7 T3 qEa arfas 0 faera
FAATE |

qF g ATIN T3 8 —

“Provided further that every decision
taken by a member of the Executive
Council or by the Executive Council in
relation to any matter concering New
elhi shall be subject to the concurrence
of the Administrator, and nothing in this
sub-section shall be constrned as pre-
venting the Administrator in case of any
difference of opin‘on between him and
the members of the Executive Council
from taking any action in respect of the
administration of New Delhi as he, n
his discretion. considers neocessary.”

oF, | R AT 9EY uadEgfed
Fifaq, agimfaza wifaw & afaFwr
§ frarg, unifza sifaa drag s
fF awwe g afiees g, afey s
T arfye T @ F & usfafaedax
F G a7 T SET {1 AT ITIHATER S,
wgiaw, § A1 grfasr aareg g o
1M |

g wAzde 91 ¢ 39F faF amr
99 | A7 9Z FEE

“That in sub-clause (2) of clause 27,
for the word ‘Administrator’ the swords

\

[ RAIYA SABHA | Bile, 1966 2468
‘Chief TExecutive Councillor’ be substi-
tuted *
Here 1t is said :
“The Administrator shall preside as

every meetin: of the Executive Counacil,
but if he is obliged to absent Iimself
from any meeting of the Council owing
to illness or any other cause, the Chief
Exedutive Councillor shall preside at
the meeting of the Council.”

ad, g0 A 777 swfawir refafaadax
FEr agt 937 F 2 qFfFT qre Aw
nFifed Fifaav gwoaar @ &
nEsrRfTa F AT #1 GAZT FI FT
abrFiv =1F nFstEgfra Ffaes ay
gar afea, nxfafredzy #1 Say aww
@ FT & W T Aty W Iud
TR SifAT 7§ A wzaT FAT A
nzfafaezy &1 afgwe 27 1 at @
gftcd =gl avzad o s A Aiefea
Fifger &1 stfarv fram smar wfed o

T ST OAWIIT AT 20 ¥ GAA
e nﬁmﬁa Frafeger w1 e
FEA AT AT E | IR &
afaats 3F7, ITF & AraTAaE T arq
FTH AT ATET | IAF AT AASHE
qFET 21 B AZFEIAAT E

“That in sub-clause (4) of clause 27,

for the word ‘Administrator’ the word
‘President’ be substituted.”

gg W1 @ JAMAT AT A 4 Iv-
S E I EC I -G ot I S|
fawam F%3 &, sm AT ¥ favarg
FW AFIE T A A, Wifs Fam
27 (4) A foar & fa

“If any question arises as to whether
any matter is or is not a malter as
respects which the Administrator is by
or under this Act required to act in his
discretion, the decision of the Adminis-
trator thetcon shall be final”
ot @ P vgfafreer  fawirg
foee faems ¢ nafafqedzs & & -y
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ot usfafder & feopom &
faams  fwt F fuwma & @ fqug
& arenm Y ugfafda | GET -
fessma w1 fagra &7 s 7 qan
WA E fFmar § §HEe #
afyrwre fegr o, S6Se g A 7
fota 3 for et fa=n fpar mar ar
TR FE T F) eAar A AT @,
gasr froa &ar sfam arar =&
@ from w9 #r afyer @R
F1 fear st =nfed @ fF qefafregax
Ftfaad feame @d qet & 157 98
Tt fagra sgfeasse F170g Aw™d
HETAT AT & JY Ig I Ig & fau-
T & 1 Zafad AR gmga § gowt fay
frarmar e wa T (4) ¥ ogEdr
T § ugffaedex 4y g Sde
@I AT g AT TATR |

7Y g waFars (5) 9 foar war

g:

“If any question arises as to whether
any matter is or is not a matter as res-
pects which the Administrator is re-
quired by or under any law to exercise
any judicial or quasi-judicial functioms,
the decision of the Administrator there-
on shall be final.” ’

e Tt uefafrer & Stert
AN FEEl AR FFAH  FET F
faqrdta g o= et ey +1 faprare
2 A formg fead g Sl ?
qgfafregex & qm & st fw ae-
fafrdex wgigm @ forg Sfg s
qq S A7 @ e o
st fer @ ag sfaa § ar sfaq, @b
wsfafrdzx #q s fawrs  faoa
37 FreT g 7 SHET FoqwT grdy Aed
F § dAEeT, qm A &) I gsH-
fregex Famlt SEMe S FT § W
g fremar & s A 99 9% fum

{7 for g g € i aefafagex

58 RS/66—6

[ 19 MAY 1966 ]

Administrator.

Bill, 1966 2070

¥ g SRS & sfawream arfed,
fE & are fawme s @i § Sar
Wt foim 2 fr og sfem & ar smfaa
R AR FR wg R Al SEF graey d
FAAE F TE, A PR AF g A
TJERT FTHT &Y 9 T gfee y AR
T TR 22 @I § |

o9 YAl A 23 § 94 ATET
2

“That in clause 27, sub-clause (6) be
deleted.”

9 5T (6) THIFREG

“If any question arises as to whether
any matter is or is not a matter com-
cernng New Delhi, the decision of the
Adminjstrator thereon shall be final.”

A At 7 sfafedex § wal wat
AR JTR I, §F TS FA AT §,
ST g% i § frarior w0 1 g afe a
ug usfufrger Nt swfas o
fed 73 &, sa% Fat 9% e feelr Sy
UFT ), A T@E F IR A Ig*! fuig
T FTaferwr AT § Sigw g §
Seige 1 sfuse fed S g s
¥ gg 9T EmuT S g

SHRI JAISUKHLAL HATHI: May I

make this provision clear ? This clause
says :

“There shall be an Executive Council,
consisting of not more than four mem-
bers one of whom shall be designated
as the Chief Executive Councillor and
others as the Executive Councillors, to
assist and advise . . ."

Now, the theme is that there will be an
In constitutional phraseo-
logy, it is the Administrator; it may be

the Lieutenant-Governor actually. Now,

the Lieutenant-Governor, the Chief Execu-
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[Shr1 Jaisukhlal Hathi ]

tive Councillor and again, the Chairman—
1 do not know—how they will fit in One
1s the Chief Executive Councllor. Now,
the Administrator 1s going to be the Lieu-
tenant Governor. Now, you cannot ex-
pect that, when there 1s a meeting of the
Lieutenant-Governor and the Councullors,
the Chief Executive Councillor should be
the Chairman; the Lieutenant-Governor
should bz the Charrman—in fact, he is
the man there Therefore, the hon. Mem-
ber has not properly understood this, per-
haps. The Admnstrator is going to be
of the rank of Lieutenant-Governor and
he will be the man It 1s felt that all
powers are given to him  But then there
will be a complete demarcation, There
are certain subjects reserved for the Licu-
tenant-Governor or the Administrator, in
the constitutional phraseology. Really the
Administrator will be the Lieutenant-
Governor. Those subjects which are kept
for the Administrator or the Lieutenant-
Governor will be his subjects and he will
be free to work on those subjects.

= faragwT AeeTerE drefyar
forg qadsz § Saw sAfEfeam §
39 syfwafewd § 997 w18 3F IQ
§ frar a1 98Y a1 g=ag § syfferaa
a1 a1 AEY 59 A w1 fAorm ]F Frar
FHTT TG, I A V97 & |

SHRI JAISUKHLAL HATHI: If there
is any difference of opinion between the
Executive Councllors and the Lieutenant-
Governor, the matter will be referred to
the President,

SHRI V. M. CHORDIA : The decision
of the Administrator will be final.

SHRI JAISUKHLAL HATHI: Not in
those subjects which are not allotted to
him. Those subjects which come to the
Executive Councillors are defined; they
are clear. There may be subjects which
the Executive Councillors may say that
they are not their spheres, they are the
Lieutenant-Governor’s spheres. In such a
case, the decision of the Lieutenant-Gover-
por will be final. That is the proposition.

[RAJYA SABHA]

Bull, 1966 2072

Therefore I do not accept the amend-

ments,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) . The question 1s ;

17. “ That 1n sub-clause (1) of clause
27, for the words ‘one of whom shall
be des gnated as the Chief Executive
Councillor and others as the Executive
Councillors, to assist’ the words ‘with
the Chief Executive Councillor as the
Chairman, to aid’ be substituted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question 1s:

18 “That in clause 27, the provisos
to sub-clause (1) be deleted”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question 1s:

19 “That in sub-clause (2) of clause
27, for the word ‘Administrator’ the
words ‘Chief Executive Councillor’ be
substituted.”

The motivn was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

20. “That in sub-clause (2) of clause
27, for the words ‘the Chief Executive
Councillor’ the words ‘any one of the
members of the Executive Council
specially chosen for the puipose’ be
substituted "

The motion was negatived.
THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question 18:

21, “That in sub-clause (4) of clause
27, for the word ‘Administrator’ the
word ‘President’ be substituted.”

The motion was negatived,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question 18:

22. “That in sub-clause (5) of clause
27, for the word ‘Administrator’ the
word ‘President’ be substituted.”

The motion was negatived.
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THE VICE-CHAIRMAN (SHRI M. P. | frgdy dfamart 29t 2 o @16 & 1

BHARGAVA) : The ion is: N ~
)+ The question is Gy feafy & sz um @ & e Ay
23. “That in clause 27, sub-clause | o\ 8§}, UF AHTEET & AT T AWY

6) be deleted.” '

(6) be delete i, oF fagra =1 whoET F9 aw
The motion was negatived, AN AT ST araw § iEwRA W E
THE VICE-CHAIRMAN (SHRI M. P, | Q1991e¢ &1 faad o1z Sefiee
BHARGAVA) : The question is : T g TFTEF AR FT AT I7@T

& uahgfea mrfa § frgm #380—
afs agag & srare 9 fR 3 o
The motion was adopted. < T qgaa_ 1 aF fradt #fears
SR 3T Feaar A WY FX TES
§ 999 FUF IF H A9 D IS B

Clause 28—Other provisions as to mem- | JGFT | THGA § GATE [T ATZAT §
bers of Executive Council fir “The Chief Executive Councillor

“That clause 27 stand part of the Bill.”

Clause 27 was added to the Bill.

SHRI V. M. CHORDIA : Sir. I move : shall be appointed by the President.”

IqHT 97T FHIST F gRT QOIS FT
24, “That in clause 28, for sub- > :

! ) g1 FART F1 AT ATTHATA FLATAT

clause (1), the following be substituted, ?\ﬁ w1 At

namely :— g AT g §E T ATfAAe AT &
|TgdT & ar Y =gar g fr e uwieg-

‘(1) The Chief Executive Coun- e %[TE e f,]ﬂ
cillor shall be appointed by the Presi- - e Y
dent and other members, of the Exe- | THiXX Jfee aTT et Eﬂfﬂ'{rﬁ ITET
cutive Council shall be appointed by AT ¥, e Qw“mfaa Frafraa

the President on the advice of the
Chief Executive Counciflor.’” F( g §, Weqfa F gTA w7 9w,

, , g gara faew R wafe & ag
(The amendment also stood in the names . -
of Sarvashri Atal Bihari Vajpayee, Sundar errere d T[qT % " arar andt
Stngh Bhandari and Niranjan Varma.) gHTT FIS AANE 'TEF\' % Wfﬂf#ﬁ
Fa ¥ gurga faur §, smwr § =

AT, FATT 28 F 7A A Ig AT e e F

TAT & : “The Members of the Executive
Council shall be appointed by the Presi- | 5 pag.
dent” UwNFafeq wFrefaa & Avay cECH

. . THE VICE-CHAIRMAN (SHRI M. P.
T, § A, QETAT Agl TXEAT | papGAVA) : It is 5 oclock. T hope

T § SIS F ETU G I “The m:m- | the House has no objection to sitting a
bers of the Executive Council shall hold | little longer.
office during the pleasure of the Presi-

) we sit up to six ?
forra ug g e ¢ fv afs o o &Y P
mﬁﬁfa Frafeaer a@' g_’é{ qr FE SHRIhM. 1: i}OVIINDAN NA;R :dAft;:
e faer going through (he clauses, it shoul
SH F AT AT TR - | convincing to everybody that this Bill is
¥ fuer a1 foe feefiarer a2 wirer s a% going to serve no useful purpose.

3rF A% ¥ TTH T 9% g qNq Why should we  unnecessarily  sit
o o i longer ? So, I would request you to

TG | AT FAG SA A & BRIV THFT | agiourn the House, We will consider this
wefrq ® o7t §, @A WY e w - Bill later.




2075 Delhi Administration

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I am entirely in the
hands of the House. That is why I pu!
this proposition. When 1 put it to the
House, nobody sad anything.

SHRI G. MURAHARI: 1 think we
should adjourn now.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : [ will put your motion
to vote. The proposal has been made that
the House be adjourned.

Many hon. Members dissented.

" THE VICE-CHAIRMAN (SHRI M, P.
BHARGAVA) : The House will sit lon-
ger.

SHRI B. K. P, SINHA : May I make
another suggestion, Sir?

SHRI G. MURAHARI : Sir, on many
occasiops we have been by passed.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : If you want division, 1
have no objection,

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : Mr. Vice-Chairman, I have to
say one word, Yesterday, when the House
was sought to be extended for a day, the
Opposition was taken into confidence. They
were consulted and they agreed. They
specifially knew that the House would
be extended to pass this Bill . . .

SOME HON. MEMBERS : No, no,

SHRI DAHYABHAI V. PATEL: To
consider this Bill,

SHRXI CHANDRA SHEKHAR: . . .
There is no purpose in saying now that
the House should not sit longer.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I think let us go ahead
with the Bill.

SHRI JAISUKHLAL HATHI : I do not
think the Opposition hag opposed this, I
do not think that there is any difficulty.
They have all co-operated and they will
ceo-operate, I am sure. We shall sit and
we shall get the Bill through. There is
no opposition,

[RAJYA SABHA]
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SHRI ATAL BIHARI VAJPAYEE:
Let the hon. Minister explain what is
the urgency about this Bill.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : That was explained.

SHRI ATAL BIHARI VAJPAYEE:
When was it explained, Sir?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Yesterday.

SHRI ATAL BIHARI VAJPAYEE:
Yesterday also we wanted to know why
the House should be made to sit for a
day longer. There was mo explanation
from the Government, We may adjourn
now. We are going to meet in the month
of July and then this Bill may be passed.
Where is the hurry ?

SHRI B. K. P. SINHA : Since every-
body has been allowed to make a sugges-
tion, let me also make a small suggestion.
This Bill, according to them, neither does
any good nor any harm, in that case, may
1 suggest, let us decide to finish the busi-
ness by 5-30 ®.M. by combining two
methods, the Kangaroo method and the
method of guillotine. At 5.30 we finish

the business.
SOME HON. MEMBERS : No, no.
KUMARI SHANTA VASISHT : Sir,
I move:
25. “That in clause 28, for sub-

clause (1), the following be substituted,
namely :—

‘(1) The Chief Executive Coun-
cillor shall be appointed by the Pre-
sident and the other Executive Coun-
cillors shall be appointed by the
President on the advice of the Chief
Executive Counciilor.””

26. “That in clause 28, after sub-
clanse (1), the following sub-clause be
inserted, namely ;-

‘(1A) The Executive Council shall
be collectively responsible to the
Metropolitan Council.’ ”

(The amendments also stood
name of Shri Santokh Singh.)

in the
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Mr. Vice-Chairman, Sir, yesterday in the
Lok Sabha very much rush was there and
the last two amendments were guillotined
with the result that they could not be
examined in detail and justice could not
be done to the Bill. I think it is unfair.
It should not be done because this is an
important Bill.

I am verj} sorry that the Minister very
often says that Parliament, the Lok Sabha
and the Rajya Sabha, will be looking after
the affairs of the Union territories, Even
when an important Bill like this comes,
only three hours were given in the Lok
Sabha for giving to Delhi a new set-up.
More time is given even to a Bill like the
Benaras Hindu University Bill and such
other Bills which are not so much impor-
tant. And how much time was given?
There were 22 Members at one time, 26
Members at another time present in the
House out of nearly 400 Members of the
Lok Sabha even from our own party . . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Let us come to the
amendments,

KUMARI SHANTA VASISHT : I think
much injustice is done to local affairs.
This is very wrong that time is being cut
down even here.

My amendment is this :

“The Chief Executive Councillor
shall be appointed by the President and
the other Executive Councillors shall be
appointed by the President on the
advice of the Chief Executive Coun-
cillor.”

I am also putting along amendment No.
26, that :

“The Executive Council shall be
collectively responsible to the Metro-
politan Council.”

Sir, the thing is that the person, the leader
of the majority party in the Metropolitan
Council, should be the Chief Execut.ve
Councillor so that the party will be res-
ponsible to this man and he will be res-
ponsible to the whole House in that man-
ner. If four different people are selected,
they will all go in different directions and

[19 MAY 19661
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they will all have different opinions. Sir,
it should be a joint responmsibility. There
should be cohes.on in the set-up, if at all
a set-up must come, useless as it is. There
must be cohesion. There must be a united
and purposeful working of this whole Coun-
cil. Otherwise, even whatever little is there,
or is not there, even that purpose will be
defeated. If the four people have to be
dealt with by the Admunistrator, he will
have four different Councillors, The Home
Ministry will have to deal with four diffe-
rent people, in four different ways. And
the four different people will function in-
dependently, in contradiction to each other.
1 think, this will create a good deal of
chaos and confusion which will bring to
the Council a very bad name. Therefore,
I think, some unity of purpose, some unity
of approach is necessary in this matter.
There should be a sense of responsibility
in the Council towards this. Therefore, I
press that one person, who is the Chief
Executive Councillor, should be respon-
sible.

I am glad the Home Minister has agreed
to have a Chief Executive Councillor.
But he should be the leader of the majo-

rity party. Sir, we should have faith in
democracy. If we have really faith in
democracy. we should believe that we

would have a good government and that
the people will support us. And if we
do not have a good Government, the
people will not support us. If the ruling
party can be removed, I am sure other
parties will come to power. And if they
also do not work properly, they can also
be removed and then the Congress will
come back, But we must have faith in
the people. The people will support a
good government,

Sir, [ feel that this amendment is very
necessary even to make the working of
this Metropolitan Council constructive,
vseful and effective; otherwise, as I have
already said, like the two Chairmen who
are there on these two Committees at
present in the Delhi Administration, they
will experience various difficulties, various
embarrassments, The position will be
undermined very much. Simply because
they are nominated, sometimes they will
wo'k against eath other and the whole
effectiveness of the Council is undone.
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[Kumari Shanta Visisht.]

Simularly, this number 4 of Executive
Councillors has been 1n the minds of the
various people, one from this group, two
from that group and one somebody else’s
nomince and so on They will have thewr
favourites and choices which will be diffi-
cult, Therefore, there will be more of
clashes and vaciilation and a bad picture
will be presented I think this principle
should be accepted.

The questions were proposed,

SHRI JAISUKHLAL HATHI : Sir, this
1s the real reason why we have said that
they shall be nominated and they will not
be appomnted on the advice of any one
individual. The reasons have been very
correctly stated by Kumari Shanta Vasisht
because she knows Delhi, If the Chief
Executive Coun illor 1s allowed to nopu-
nate three members, it may be that he
might nomimate his own group men, and
then internal clashes will be there. In
Delhi we do not want th.s thing. There-
fore, 1t should be an impartial assessment
by the President. He should nommae
because here the other thiny is, as 1 have
explained in the very beginning, that we
are not having a responsible, democratic
party Government; it is not there. In that
case we could have a Legislative Assem-
bly and the leader of the majority party
would nominate, and they would become
Minwsters. That is exactly why this pro-
vision has besn made.

KUMARI SHANTA VASISHT : Even
now two are nomnated by the Home
Ministry and they have a lot of clash,

SHRI V. M. CHORDIA : Sir, 1 beg to
move :

27. “That in clause 28, after sub-
clause (2), the following sub-clause be
inserted, namely :— . . .”

it aqE ww g G J9qe ]
fear

oft fammgare warmestr Svcfear
o qw € adr fFar

=il wrest fagidt g ¢ faem aw
w3 & smaw s % fav )

[RAJYA SABHA]
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SHRI V. M. CHORDIA : My amend-
ment No. 27 reads as follows :

“That in clause 28, after sub-clause
(2), the following sub-clause be inserted,
namely :—

‘2(A) The members of the Execu-
tive Council shall be collectively res-
ponsible to Paur Sabha.’”

(The amendment also stood in  the
names of Sarvashri Atal Bihari Vajpayee,
Sundar Swngh Bhandari and Niranjan
Varma.)

IS HGIad, HTH HT gl
R Fo F 3o g Sy qwr
wiigd sagie & ulrmafea sifaw
fodft a7 foeRae | - - -

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : On which are you talk-
mg ?

SHRI V. M. CHORDIA: On my
amendment No. 27.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Amendments Nos. 26 and
27 are the same. The hon. Minister has
replied to amendment No., 26 and so it
means amendment No, 27 also has been
replied to. 'You can now move and speak
on your amendment No, 28.

SHRI V. M, CHORDIA : No vote has
been taken and up to the time of taking
vote I can speak.

SHRI ATAL BIHARI VAIPAYER:
The Mimster has replied to amendment
No. 25. /

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : To amendment No. 26
also,

SHRI JAISUKHLAL HATHI: Yes, to
both I have replied.

SHRI ATAL BIHARI VAJPAYEE:
That there should be no joint responsibi-
hty ?
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SHRI JAISUKHLAL HATHI : Yes, As
1 have said we are not going to have party
government, representative government
with the leader of the majority party
having lis own team. That is not con-
ceived of at all. That 1s what I said

SHRI ATAL BIHARI VAJPAYEE:
They want the Executive Council mem-
bers to fight among themselves.

THE VICE-CHAIRMAN (SHRI M P.
BHARGAVA) : You may speak on your
amendment No. 28 now,

SHRI V M, CHORDIA : Sir, T move ©

28. “That min sub-clause (4) of clause
28, for the word ‘six’ the word ‘three’
be substituted.”

(The amendment also stood in the
names of Sarvashri Atal Bihari Vajpavee,
Sundar Singh Bhandari and Niranjan
Varma).

AT, ag BIET 9T FHTHE §, WX
sta " ga fod T 730 &5 faw
9T AT | Ig FAH 59 IFE ¢

“A member of the Executive Council
who for any period of six consecutive
months 1s not a member of the Metro-
politan Council shall, at the expiration
of that period, cease to be a member of
the Executive Council.”

ag 9 fagas gy sgaear & a2 g
afs #1¥ ufemafea Fifaw a1 awat
81 3T 98 saifaet Fifaa 1 q4ra7
gy wa g @ ©: w1 a7 safy %
g ufeegfea sifaw &1 A< a91 78
gFaT § A ©: "EA 97S AU AT By
O] GIEAqT GAIT glAT & | o gH
ufrqagfes  sifas & geear +1 49
qifes Fifqa & Argd & €7 4 4wl
AT a9 ag IyrTaEE § & agr
FT gaERaT SHT &1 AT T ITH T
A fgaie #3101 gER 98T 9B HEW
FY saedT T g AT & WA FYT

grow & fag g oY fRafa & sgoR
FH & faa, Agdfdaes sifaa a 73,
7% ©: GG &Y WIEAT FT TG G,
Ig T® FAHETT AT T&T gim | TR
qg Ara¥T TGy WAr g, qNAT g &
seaT-araR gl faar s arfed | gg
I 97 FT T AW AR gEL aE
ST A FT ATAT ATG, I+ A AW A B
WEA OF qAF §9, T8 319 Al v |
wwafie T frag N AT AW
" FT gAE (79T 8, STHT WA AGIEH
TFTFG |
SHRI G MURAHARI: I beg to move
45, “That at page 12, for lmes 20 to

23, the following be substituted,
namely :—

28(1) The members of the Execu-
tive Council shall be elected by the
Metropolitan Council.

(2) The members of the Executive
Council shall hold office as long as
they enjoy the confidence of the
Metropolitan Council.’

AEIRT, TUFT Haad qi 1% g &
ufmafor #ifesr & s arfae &
FAIT & I%T 4 geq fqQ g wifs
qur St &=t a9 | & el & for oad
TfAeeT UF TSR a9 dfase
& &1 &= g | fawwafea sifaw
Sfase g faFm &Rl i Sfese
¥ afd fasa A w8 ool
#ifae & foren A< FTHET R | 3qd
sseTag & T agr %1 ofemafer st
FY AgrifaeT Fifew g3 sawe 1 &R
St FEFT €1 sgd  ufasgfan
aifad 99 HegIfaeT fftad & sfd
Ioyfafaa @ 39 o A ag @ §
e fafaeez aga Tawt aeR #3 | arfs
OF SAdTEE ST AMTE qF | A1
s fafads qed agaifaeT sifqa 1
g TSy Fqfady SuRT g SuA W oF
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[Shri G Murahari.]

AR A Tfwes elraaafea sifas
FT I m‘rwa’r% Tg g guE |
T 9T | A A g fFag 0w
TS ATST &Y T AT qgq AW q]
FLAFT § FH S Saifas 3T
g ITIT AP 77 TN & fr ifade
g ArfAee, Y § I FH ST
ST | 98 wEmifae Fifaw, a8 ufEa-
Ffea sifaw, gawr tefafaeex, a5
Iy =9 A o G Y FE -
AT, JA AT AT Y | T AE
afsasafea Fifaq @9 & g8 AR-
fea W g T AR IIY F1E ATAAT
g g1 are A6 ) 59 fod & e
g fF zo dqmifae sifgw # qar
gfawr g1 ¥ ag @ clrawgfea Fifaa
TATE FX |

The questions were proposed.

SHRI JAISUKHLAL HATHI: Sir, so
far as Chordiaj’s amendment is concern-
ed, he wants three months to be put in
instead of six months. 1 cannot under-
stand his logic. If a Minister here can
remain a Minister for six months

- .

st famergure weATEns 9l
T T FM § |

SHRI JAISUKHLAL HATHI: For a
badg kam he can remain for six months,
for a smaller work you will not allow
him to remain there for six months ? For
the bigger responsibility you allow the
man to remain here for six months with-
ont being elected and yet for a smaller
thing you want to reduce the period to
three months? Where {s the harm in
allowing him to remain for six months, I
fail to see. Secondly, as I have already
explained, it is not as if we are thinking
of responsible government. It is not as
if we think that it is the responsibility of
the Metropolitan Council. It is really the
President’s responsibility, I mean the
administration of Delhi is the responsibi-
lity of the President. He is responsible for

[RAJYA SABHA]
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the administration. He is administering
through the Lieutenant-Govermor. There-
fore, the responsibility is that of the Pre-
sident and it is not the responsibility of
the Metropolitan Council. So this does
pot fit in with this scheme,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

24, “That in clause 28, for sub-clause
(1), the following be substituted,
. namely : —

‘(1) The Chief Executive Council-
| lor shall be appointed by the Presi-
dent and other members of the Exe-
cutive Council shall be appointed by the
President on the advice of the Chief

Executive Councillor.” ™

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P
BHARGAVA) : We have disposed of
amendment No. 24 and that disposes of
amendment No, 25 also. It is barred. The
question is :

26. “That in clause 28, after sub-
clause (1), the following sub-clause be
inserted, namely :—

‘(1A) The Executive Council shall
be collectively responsible to the
Metropolitan Council."*

The motion was negatived,

TIIE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : When we have disposed
of amendment No. 26 that disposes of
amendment No. 27 also. It is barred.

Are you pressing your amendment No.
28, Mr. Chordia ?
SHRI V. M. CHORDIA :

would like to withdraw it.

No Sir. I

*Amendment No. 28 was,
withdrawn.

by leave,

*For text of the amendment, vide vol.

2081 supra.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The question is :

45. “That at page 12, for lines 20 to
23, the following ©be substituted,
namely :—

‘28(1) The members of the Execu-
tive Council shall be eclected by the
Metropolitan Council.

(2) The members of the Executive
Council shall hold office as long as
they enjoy the confidence of the
Metropolitan Council’.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

“That clause 28 stand part of “the
Bill,"

The motion was adopted.
Clause 28 was added to the Bill.

Clauses 29 and 30 were added to the
Bill.

Clause 31—Provision in case of failure of
constitutional machinery

SHRI V. M. CHORDIA : Sir, I beg to
move ;

29. “That in clause 31, for the words
‘for such period as he thinks fit' the
words ‘for a period not more than six
months’ be substituted.”

(The amendment also stood in the
names of Sarvashri Atal Bihari Vajpayee,
Sundar Singh Bhandari and Niranjan
Varma).

1T 587 9g T @ g

“If the President, on receipt of a
report from the Administrator or other-
wise, is satisfied . . .”

WH g & § fF “agwargw” e
faramr g Fww Gefufeder &
e ar
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"(a) that a situation has ariser
in which the adminstration of Delh
cannot be carried on in accordance with
the provisions of this Act; or

(b) that for the proper administra-
tion of Delhi it is necessary or expedient
so to do,

the President may, by order, suspend the
operation of all or any of the provisions
of this Act for such period as he thinks
fit and make such incidental and conse-
quential provisions as may appear to
him to be necessary or expedient for
administering Delhi in accordance with
the provisions of article 239.”

ag o 5T gw fev & tefa-
fegeT Ffgv o 31 AW R
ureT § FO T3E$ A1 AT ar agr Wy
Tafe daa o wEN ¥ ol o
T FEAN FW & A W agt § s
qFT S9FT qife vaeds F@E |
9 IgF 9T AW 3AT AT9F AfEFIR ]
far & B &t w3 & sow A
ATaTEHAT &I AT § 98 UF WEr Wl
T HFaT R, UF ay A &1 gHar g ARG
Ty Y Y Fwar & wifs ad og faar @
“as he thinks fit" Ia& fefexam 97
afe faeger @re faar wm sie W fa-
fredt & 3o TeaT gam @Y w91 i
Qi @afee Fawag A g
frgasad 6 WM &1 g @ )
IR qg AfgF AG I GHAT, FEA F
ITETR IR [T TGN FT AIQA,
R et A Agwfee
FIfgd ¥ T g1 T §i AR IABY
T9RT ¥ IEIR AQAIMeT Hifge &
ART FW A1 T W &I, q FAET §
TESE 1 9, SAdT e F warfaw
feeet %1 wefufados % 4 9 %,
aq sfesz weRy wafig AT 918 &t
s e & fau ferum s wrfgm
7z zarw faagw 1 s amo sm
cefafreder %t faam am@T 8, @AW
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[Shri V. M. Chordia.]

wefafreex =gy & f& & fam
AENFAT F, {1 vATS & weqaq w7
qIIATE AT T E a1 ANeHA 239 F
aegg Sfasz wgia fret uefafaeieT
T AN FU AR agr vsfafaede,
St forag & arar g, foesy e
qX HTET GEdS gIA ardl &, Aifas® a4
fagma FW @1 W 981, AHAFAL
i 930 1 S o s a@y warfas
A€y g7 1 gafan ga wmEr g e
TGN § Y 6 A4 & forg gragT waEr
sa 1 zg gfe & dwiga T g

The question was proposed.

SHRI JAISUKHLAL HATHI: Shr
Chordiaji has been a Member of this
House and two or three years back we
had passed this very clause. There was a
similar clause.

o faaanaic aamias) difear
qger fear @t w@g ft FT, ag Q1 3w
TET |

SHRI JAISUKHLAL HATHI: He was
here in this House. There was a similar
clause in the Government of Union Terri-
tories Act, 1963 and we have taken this
from that Act. There it says that if the
President, on receipt of a report from the
Administrator of a Union Territory or
otherwise is satisfied that a situation has
arisen etc. etc. and it says that the Presi-
dent may suspend the operation of the Act
for such period as he thinks fit. So, we have
taken that same thing here.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : So there is his implied
consent.

SHRI JAISUKHLAL HATHI: I will
explain further. The object behind this is
that the responsibility is ultimately of the
President, In other States the responsibility
is that of the Governor, the State legisla-
ture and all that but here the President is
directly responsible for the Union Territory

[RAJYA SABHA]
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of Delhi and, therefore, he takes away with
him that power. There is nothing wrong in
that.

4
THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

29. “That in ctlause 31, for the words
‘for such period as he think fit' the
words ‘for a period not more than six
months’ be substituted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question js :

“That clause 31 stand part of the Bill.”

The motion was adopted.
Clause 31 was added to the Bill.

~
Clause 32—Provisions as to Interim
Metropolitan Council

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Amendment No. 30 is a
negative amendment but she can speak on
the clause if she wants to.

KUMARI SHANTA VASISHT: My
amendment is that this clause be deleted.
The Government proposes to set up an
interim Metropolitan Council. I think the
general elections are due within less than
one year; I should say in about eight
months if the newspaper report is correct.
I am sure the Minister is very anxious to
send this Bill straightway to the President
for his assent af.er it is passed today.
Practically they must be having everything
ready for sending the papers to get the
signature of the President. But even if they
are anxious, as they probably are, to bring
it into force very soon, I do not think that
even a Ministry or a Metropolitan Council
of giants

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The Home Ministry does
not send it for President’s assent.

KUMARI SHANTA VASISHT : Who-
ever is responsible to do that, I am sure
they are itching to do so. They will have
a sigh of relief and they will sleep properly
only after that, and even those people who
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bave a feeling about it will get some rest.
I think setting up an interim Metropolitan
Council at this time when due to the so-
called emergency even the normal elections
and other things have been suspended, set-
ting up a new sort of a thing with no
powers at all—it is an emp!iy sort of a struc-
ture that is going to be set up—and to give
it a trial of six months will create difficul-
ties. No matter how brilliant the people
are and I doubt whether there are so many
brilliant people; there may be very agree-
able lot of people, I can see that but how
far they will be effective in really carrying
through the message of the Government
and in helping and serving the people of
Delhi and what their fate will be can be
best imagined by the Home Minister. Anl
how will they fare in the general elections
in early February ?

SHRI1 JAISUKHLAL HATHI : Why do
you worry ?

KUMARI SHANTA VASISHT : 1 very
much worry about it because that is
generally our normal function to look after
that part of it. I am sure the Home Minis-
ter will not come and fight our elections
nor will his Secretaries and officers. They
advise him on one side but as far as the
consequences are concerned, these peopls
are least concerned with the consequences
Therefore 1 feel this should be deleted. Let
the people go and fight the elections and
go straightway into this body if they want
to go in there but I do not think many
people will be anxious to go into it, though
—1I am not sure of it—for the lure of it
certain people may be there but the body
is not worth all the trouble, Let them go
and fight the general elect.on and they will
then have a period of five years to show
their worth and serve the people of Delhi
Then they can be judged from the merit
of their work during that period. They
will have the opportunity of a reasonable
period of five years to show how they
manage the affairs but to bring about a
body with people nominated into it with
such a proportion of this group and that
group and so on is not good. After all
some leaders and people are very anxious
to acquire respectability as a dissiden®
group which they did not have except for
some of the rigmarole which cams up in
the last two months, when they wanted to
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acquire the respectability of 2 dissident
group. It is very unfortunate and unfair.

These people who are very anxious to come
into this body might as well fight the elec-
tions. For the ruling party itself to get the
verdict of the voters and the electorate
after their six months’ performance would
be a very risky affair. And the Government
of India have many fears, particularly the
Home Ministry, as to what will happen to
the capital city etc. I want to ask them,
when you have a Metropolitan Council for
hardly five or six months, what would
happen to the capital city ? Let him think
about it. The Home Ministry may examine
the possibility if it is not better to have
a body eclected by the people at large so
that they can show their worth and do
whatever services they want to do. This is
just foisting your people whom you want
to oblige or help or assist or for whatever
reasons best known to the people concern-
ed. It is not going to help at all; it will
create a lot of difficulties, a lot of embar-
rassment and there will be a lot of ques-
tions to be answered during the coming
elections with which we are very much
concerned and with which I think the Home
Ministry is not at all concerned. There{ore,
I want them to think twice before they take
such a step and that is why I want this
clause to be deleted.

SHRI JAISUKHLAL HATHI : So far as
this clause is concerned, I have not only
considered it once but I have considered it
several times and I find there will be no
difficulty at all. It is not as if we are going
to have general elections now. The elec-
toral college already exists. The people are
there and we have to take from them only
nine people.

KUMARI SHANTA VASISHT: I am
sorry the Home Minister twists the words
and says whatever he wants to say. He
always puts his own meaning and

SHRI JAISUKHLAL HATHI: What 1
am saying is that these people will come
from the electoral college.

KUMARI SHANTA VASISHT : Why
can’t the Government wait for the elec-
tions ?

SHRI JAISUKHLAL HATHI : There is
no question of general elections.



2091

Delhi Administration

KUMARI SHANTA VASISHT : Elec-
tions are due now, is it not?

SHRI JAISUKHLAL HATHI: Elec-
tions are due all right but we are not going
to have eclections now, Elected people are
already there and they have to elect these
people. We are quite sure there will be no
difficulty and those who come will do well.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

“That clause 32 stand part of the Bill,”
The motion was adopted.
Clause 32 was added to the Bill.

Clause 33-—Interim Executive Council

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : There are two amend-
ments. Amendment No. 35 is a negative
amendment. So it cannot be moved.

SHRI V. M. CHORDIA : Sir, I move—

36. “That in clause 33, for sub-clause
(1), the following be substituted, name-
ly :—

‘(1) The Interim Executive Council
shall be constituted as laid down in
Part IIL’ "

(The amendment also stood in the
names oj Sarvashri Atal Bihari Vajpayee,
Sunder Singh Bhandari and Niranjan
Varma.)

The question was proposed.

KUMARI SHANTA VASISHT: Sir,
here again it is the same argument which
I put forward in respect of clause 32
because this is connected with clause 32.
Still T say that the Interim Metropolitan
Council is not going to help at all and I
think, therefore, this should also be
deleted.

oft faraga AeaTATeSt dtefean:
ST, ga &7 AfaEw awuw A ¥ %
¥ Facr 7 fragy FT 1 W@ g e
arfaso A, Gfasz g qage FA
B Al e § A fadaw F aE M §
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g3 27 ¥ 28 ¥ qivg &, o< aEfh
sy aforq & AY 9UHT 9TaTg A FH
e A #T 3FT SAEETd S
T BT AR TR Saa & fagrat
& fardg wwwar § igaafe ¥AF
ag wutgT fear & o o § 5 =0
grefl ToY T 4T |

SHRI JAISUKHLAL HATHI : Sir, the
Interim Executive Council has to be nomi-
nated from the members of this Interim

Metropolitan Council. I do not think there
is any difficulty with regard to it.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

36. “That in clause 33, for sub-clause
(1), the following be substituted,
namely :—

‘(1) The Interim Executive Council
shall be constituted as laid down in
Part LIL.>”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

“That clause 33 stand part of the Bill.”
The motion was adopted.

Clause 33 was added to the Bill.

Clauses 34 and 35 were added to the

Bill.
Clause 36—Amendment of Act 61 of 1957

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : There are threc amend-
ments—Nos, 37, 38 and 39.

No. 37 is a negative amendment.,

KUMARI SHANTA VASISHT : Sir, I
move :

38. “That in clause 36, in the pro-
posed clause (f) of sub-section (3) of
section 3 of the Delhi Development Act,
1957, the words ‘and until that Council
is constituted, three representatives of the
Interim Metropolitan Council to be
elected by the members of the Interim
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Metropolitan Council from  among

themselves;’ be deleted.”

39. That for the existing clause 36, the
following be substituted, namely :(—

“36. In the Delhi Development Act,
1957, in section 3—

(i) for clause (f) of sub-section 3,
the following clauses shall be substi-
tuted, namely :—

‘(f) as and when the Metropolitan
Council for the Union territory ot
Delhi is constituted, three represen-
tatives of that Council to be elected
by the members of the Council
from among themselves;

(ff) two representatives from the
Parliament elected from among the
members of the Lok Sabha from
Delhi;’;

(ii) in sub-section (6), the words,
brackets, letter and figure ‘and the
three representatives of the Advisory
Committee of Delhi referred to in
clause (f) of sub-section (3) shall
hold office for so long only as they
continue to be members thereof, ' shall
be omiited;

(iii) after sub-section (6), the fol-
lowing sub-section shall be inserted,
namely :—

‘(6A) the representatives from the
Parliament referred to in clause (ff)
of sub-section (3) shall hold office
for so long as they continue to be
members thereof.’

(iv) for sub-sections (7) and (8),
the following $ub-section shall be
substituted, namely :—

‘(7) An elected member shall
hold office for a term of five years
from the date of his election to the
Authority and shall be eligible for

re-election :
Provided that such term shall
come to an end as soon as the

member ceases to be a member of
the body from which he was elect-
ed.!”
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(The amendments also stood in the

name of Shri Santokh Singh.)

The questions were proposed.

KUMARI SHANTA VASISHT : Sir, as
far as my amendment No. 38 is concerned,
I do not think this Interim Council will
serve any purpose. Three fmembers being
on this D.D.A., that is not going to serve
any purpose and, therefore, this also should
be scrapped.

As for my Amendment No, 39, I might
say that from the Advisory Council the
members are represented on the D.D.A.
and Members of Parliament are there and
1 think they should be there. As I said
earlier, the D.D.A. is a fairly powerful
body. The Government has given the
D.D.A. more powers than it has taken the
trouble to give to this Metropolitan Coun-
cil. It is very important because the D.D.A.
has a revolving fund of quite a few crores
of rupees. It deals with every scheme which
can be passed up to Rs. 50 lakhs within a
minute, They recruit very high officials,
town-planners, architects and so on through
their own Selection Board. It is dealing with
so much patronage in terms of passing
layouts and passing other plans, deciding
land use. So much patronage is involved in
it. It is very important in a small place like
Delhi which has only this very defunct
type of Metropolitan Council with no
power and no authority, The Corporation I
hope will get some powers gradually and
will have positively effective and powerful
set-up. I hope the Home Minister will
bring that legislation soon before the next
elections are due so that it may also go
hand in hand with this particular Council
and to a certain extent make up what it is
expected to make up in the new set-up.
Generally the State Governments take cars
of most of the major issues but here it is
not so. Therefore, considering all the
power and patronage it has, the D.D.A.,
it is very necessary that some Members of
Parliament should be there. (/nterruption)
They are now elected by the Home Minis-
ter’s Advisory Council—two members from
Lok Sabha and one from the Rajya Sabha
and some member from the Corporation.
As I said earlier also, we have a Govern-
ment which believes in  checks and
balances. Lakhs and lakhs of rupees can
change hands in this particular body and I,
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[Kumari Shanta Vasisht.]
therefore feel that it should not only be
under the Minister concerned because they
also have their own pulls and pressures.
People come to them, various contractors
and various important people who are in-
terested in the layouts, in cinema sanctions
and such other sanctions, I think this body
should have people who can take care of
such a situation and who can take care of
the officers also. When a very junior per-
son comes, he is overawed by the hon.
Minister and sometimes he finds it very
difficult to fight some of the bureaucrats
there. Fortunately some people are there
who are relatively honest and who work
sincerely. The D.D.A, generally functions
with honesty and objectivity. I have been
there for nearly six years and I think, by
and large, they function honestly. If there
is any corruption, it is generally at a very
Iow level or clerical level, But that body is
an aptonomous body, a statutory body and
has great potentialities. They say whoever
becomes a member of the D.D.A. can
make tons of money. And in fact the two
Ministers were fighting to get this body
because it has so much patronage. Also
some members were anxious to be there
because this is something in which they are
interested. Therefore, a body of this nature
must have certain balancing factors of the
bureaucrats, of the influence of Ministers
and others. When all these four or five
divergent interests are there, I am sure
they pull in all directions and maintain a
certain balance. If it is under the grip of
one or two people who are very authori-
tarian, they will bully half-a-dozen people
into saying ‘ves’ by all sorts of means and
I think that will make this body into an
extremely corrupt body sanctioning all sorts
of plans and layouts to suit certain people
and certain interests. In that case I think
after some years, Mr. Vice-Chairman, you
may be sitting there to examine what all
went wrong in this body and so on and so
forth. Therefore, to keep the character of
this body somewhat reasonable, I think,
Members of Parliament should be there.
By this amendment which was brought in
by the Select Committee they have taken
the trouble and they have planned in such
a way that Members of Parliainent should
not be there because they would know how
to manage with them. To suit their own
convenience they have removed the Mem-
bers of Parliament to bring in the Metro-
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politan members. I think this should not be
allowed.

SHRI JAISUKHLAL HATHI: So far
as amendment No. 38 is concerned, she
wanted it because she feels that the Interim
Metropolitan Council will not be useful
and, therefore, their representative also
will be useless. But now when we have
agreed that there shovld be the Interim
Council, that question does not arise.

So far as amendment No. 39 is con-
cerned, Members of Parliament as such are
not on this body; they are elected by the
Home Ministry’s Advisory Council but
our scheme is that when there is a Metro-
politan Council who are directly elected by
the people, we are giving representation to
three of them. Today these three are
actually persons nominated by the Home
Ministry's Advisory Council. The Advisory
Committee is nominated; it is not elected.

KUMARI SHANTA VASISHT : Mem-
bers are elected, That is why they are
Members. Otherwise they would not be
Members.

SHRI JAISUKHLAL HATHI: The
Advisory Committee will not be there; it
will be abolished and in that place we are
giving three Members who are elected by
the people of Delhi. We think that their
representation should be there.

KUMARI SHANTA  VASISHT: 1
might further explain that the Members of
the Lok Sabha are also elected by the
people of Delhi. It would be better if you
give thought to this and examine the sug-
gestion and have the members on this
body.

SHRI 1. K. GUJRAL : In this connection
1 would suggest that the Government might
consider the possibility of putting all the
Members of Parliament from Delhi into the
D.D.A. so that that area can be covered,

SHRI JAISUKHLAL HATHI : That we
can examine later.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

38. “That in clause 36, in the proposed
clause (f) of sub-section (3) of section 3
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of the Delhi Development Act, 1957,
the words ‘and until that Council is
constituted, three representatives of the
Interim Metropolitan Council to be
elected by the members of the Interim
Metropolitan Council from among them-
selves; be deleted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

39. That for the existing clause 36,
the following be substituted, namely :—

“36, In the Delhi Development
Act, 1957, in section 3,—

(i) for clause (f) of sub-section 3,
the following clauses shall be substi-
tuted, namely :—

‘(f) as and when the Metropoli-
tan Council for the Union territory
of Dethi is constituted, three repre-
sentatives of that Council to be
elected by the members of the
Council from among themselves,

(ff) two representatives from the
Parliament elected from among the
members of the Lok Sabha from
Delhi;’;

(ii) in sub-section (6), the words,
brackets, letter and figure ‘and the
three representatives of the Advisory
Committee of Delhi referred to in
clause (f) of sub-section (3) shall
hold office for so Iong only as they
continue to be members thereof’
shall be omitted;

(iii) after sub-section (6), the fol-
lowing sub-section shall be inserted,
namely :—

‘(6A) the representatives from
the Parliament referred to in clause
(f) of sub-section (3) shall hold
office for so long as ihey continue
to be members thereof.

(iv) for sub-section (7) and (8),
the following sub-section shall be
substituted, namely :—

*(7) An elected member shall
hold office for a term of five years
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from the date of his election to the
Authority and shall be eligible for
re-election :

Provided that such term shall
come to an end as soon as the
member ceasss to be a member of
the body from which he was elect-
ed.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P,
BHARGAVA) : The question is:

“That
Bill.”

clause 36 stand part of the

The motion was adopted.
Clause 36 was added to the Bill.
Clause 37 was added to the Bill.

Clause 38—Powers of President to
remove difficulties.

KUMARI SHANTA VASISHT : Sir, 1
move :

40. “That in sub-clause (I) of clause
38, the words ‘in particular in relation
to the constitution of the Interim Metro-
politan Council’ be deleted.”

(The amendment also stood in the name
of Shri Santokh Singh.)

This may again be deleted. That is what
[ have suggested.

The question was proposed.

~

SHRI JAISUKHLAL HATHI: I am
not accepting it, Sir.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The question is :

40. “That in sub-clause (I) of clause
38, the words ‘in particular in relation
to the constitution of the Interim Metro-
politan Council’ be deleted.”

The motion was negatived.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

“That clause 38 stand part of the

Bill.”

The motion was adopted.

Clause 38 was added to the Bill.
The Schedule was added to the Bill.

Clause 1—Short title and commencement

KUMARI SHANTA VASISHT : Sir, I
move :

1. “That in sub-clause (1) of clause
1, for the words ‘Delhi Administration
Act’, the words ‘Government of Delhi
Act’ be substituted.”

(The amendment also stood in the name
of Shri Santokh Singh.)

I think the body is bad as it is. At least
give it a nice name. Nothing is lost there-
by. At least the name should e a good
one. After all, Delhi is a very dignified
place where people talk about it.

SHRI ATAL BIHARI VAJPAYEE:
What is there in a name ?

KUMARI SHANTA VASISHT : There
is nothing in a name, but I think here the
name at least should be a good one.

The question was proposed.

SHRI JAISUKHLAL HATHI: I am
sorry it is not possible to accommodate,
because if she looks into the constitu-
tional aspect, the administration of Delhi
has to be done by the President through
an Administrator, It is not the Govern-
ment of Delhi, but the Delhi Administra-
tion, Therefore, I do not accept it.

SHRI G. MURAHARI: She is more
correct in her name, because actuvally it is
the Government of India that is going to
rule it.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is :

1. “That in sub-clause (I) of clause
1, for the words ‘Delbi Administration
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Act’, the words ‘Government of Delhi
Act’ be substituted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

“Clause 1 stand part of the Bill.”
The motion was adopted.
Clause 1 was added to the Bill.

The Enacting Formula and the Title
were added to the Bill.

SHRI JAISUKHLAL HATHI: Sir, I
move :

“That the Bill be passed.”

The question was proposed.

oft s fagrdr arorqet « STETERe
A2y, § fadgs 1 {40y 7 & fad
ST gAT § | 9 §q § FF s o
7T "eieg 7 ag fadas faae & faa
S fovar o a9 & 939 § Qufeaa 7@
aQrafeT anft N Mg @ @ TS
HATgAT F1 T rare 9% sEAIFa F1
fear Tt 3% oF T wee g 98, fF
e 59 fatgas § fd) sFHraagT
A & fg da w4E0 ) A arae &
faad ag grve 7 o1 fo oo fadas &
ggr gf@ad a1 af@a @ 5 Y
foras ag fagas s wrEAmEl & sfas
HTER g1 ! 59 fadu® F gru g
fora T dqee FaT ITRAT ] ? o fawl
§ faurtgwr AT FTWE T @A
g3z @@l g AR faedt | fauma gwiv
F1 fady s & dfeq ggwim F@
& T faaeft &1 StraT 1 STt ST -
FIT AATN FT OF 31 FfgF< faerar
arfed, ¥ 9 39 fagus & dqse &6
g

SUHNTERET HERd, | AT AW EA

oW ¥ & 39 aa F fadw v |
gfF foeelt § faam awr 7 &
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wrfed, gafad a8 i ga Swar 31 39
SAATfa® stfgeTs 7€) T AR, AfFA
wafaa o feeelt wrea #Y Tora § o
Igi I FHATFIY g I, ITH EF-
T 937 &1, UF Qg T+ 1, a1 I A
¥ faa &% 7 v | TR feeelt 1
Jqar & oy F[E  fgai v wn 9@l
gt 1 AfFr g ag e ARy @
f faeely ®r ST Y ST AT T
T § g feemn faer | T AR
frmr feeelt &1 S &7 qweATd g
T F owwr ®fF gar 99 gl
T T GEATC ST IATH MR,
&, T &7 T 4G &, T9EH &
SFIE 9 THEIT G ], 9g oF fw F
T A gEar AT gy ag & &5
feeett @Y g fee wWrd o W &t
AT g F A1 Ser gw faoelr A
HATET =R &, GUTTAT ATeY &, Forrar
aga §, @ feafa ag & f foeely o)
faeelt %Y smar aqw™ YEE ¥ aTE
e & | S A ug Trfed v i faedlt
FTORTA & AfgFR T@@ I |
a9 e FreareE #gfefa ¥ AR
W@ kg g saear # Wt FTees
7 @t strar @R o ‘fafas sreed’
FET AT &, 9 Saw ¥ "rg famsr
g grag g, faselt 1, afr w oar
et & @ FyEa , SA A T@E
AR A F s A st & wfa
A F9ar Sy ATfed 9t S
39 AT 91T F1 TEFTC FE Y
& ag fagas a3 & g, faeelt #r
FaT F A, @ R g o
oAy afveg SeET ST @y | 98 fra
WST #T TGT gRI, 98 FT F0Y, 9% g9
gt fros o T e @ @ ?
ag A &) ST HT TOEIAF  ATRTEATSA
F QU FIM, T Q7 F1 Ffoarg
gL | FEEAQT A | TF /% e,
U AT 9T, @l T T T
58RS/66—7
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TRAT FIE T, 3 qoram qfewg
MY | @R TATTAT S G &9 qag
Fifeeely & Ay A S @1 afawe
ghm R fee ey & w9 gnim 1 fae
faare =g g, fox faeelt &Y swar &Y
LTS FT ITET G A 5T 7y A
gy griY | A gar W g B aw-
€3 a9 F 0F faqu E A1 g FWF
fea g agmifaes sfaw  swwf
T @ e faww @ [ g,
WR S IEF qgen & ol ag
AT g aArdr o @ &, faeett 1
ST QY ATl 9fieg Ay ATy |
WA 99 g9 o) 59 oy afwg
FEFH TG | W OFIHET 9fwg g
TR E, A I F afeEr ffT
39 faoelY #Y Iar #Y TH FT B
FW A §B @ 9, I AF-
d@ & v § J9q DQfeT e
JATEE & qAEHIL q19 g AN 5=
sy 9fg s s @@ aq
FT @ I 1 g, ST IAX IT F
ST A, aearr gfeg # §Iew
FEAAAT TG, IAW FB MG F
FF FIAT A, AT AL AAT A,
s fad oy ofceg aaw faae
FT OF 98T G187 g1 Tt § | afFa
feeelt %1 queAnd, g9 g ey
# frafor & ga agt g1\ q| F+-
F AT & 6 @ fauas & 3R 0%
safer €1 an frdt @ &7 o frard
WY

ot o frmie teE fag: FF a1 E ?

ot srew fargry aronqat - afgma §
faq gaTT HTHN & | AT HAIRG TA F
Gy safs & o @t § Frower
St geT W@ §, S TF AT FAT AT
gevaw #T AHE, A § o fraw
o R e EEn TE & TE A gE
eI T, forgin faedit  snfas
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[#ft sz fagdt awmi ]
areneg @8 f6a g, g FaFc e
TF F AT 7 NET F Y §, 7y IE
faa faeet #7 ST 7 @ar & o7 @Y
§ ? guTes I 4T I §WIK 48
faare s gadt g fa feeet 9 e wra-
qT afkag #1 afyw afawx ¥ o
Tq A FAT IHH CRIAWT T AT §
gg @1a @ g F agf faar aar a4 6,
agr wfaded Faq far aar av, Afew
IFT AN AWT AGT @ | Q9 FEqTAT
FT 4T 37 37 Geqreit 9 sgfeq qfz-
AT FXI § FAFT AT, TOET WEAT
F fraz s afgg 1 afed e
WIS g8 99T § (% a1 F7 9IaW
g, wee eqfe wares 7 &1, wEada
feqtqz ¥ graw fawlar aaw, @1 v
AgidifeT wifad FAA A o S
TEY oY 1 gg GEiqifee Fifad g7 ait
F g 7 F faq qwig g §, afFT
qg 9 IAH gW LG § A @R g
FIAT §, TAZ IO 7 SaX g, AT
&7 T EF—ug W, @A e
FT W g afea 1 g | E
YT T W § AR g HAwWfAeT
wifqer Fa1 G ! JT srvar F wfafafa
7 FT AT A Fr F w7 §g faw-
AT 1| FIaE  §F TSFL FAAT B
wloqrgat 1 g a8 s fara g 1 98
Fiifaes sifes v fom & 90w
g FON QT R e # oawr
T2 A, T (AT HT GO T SGA?
e wifaw & T F Ty 7%
oY grredl IR A H ST gEe w3
fae g7 Aaafaet wifaw & sevq
w1 & ? AW WA AERT qg A"
& fr o fauT gar wgd 9, &9
faurs a9t #7781 I g §, 7 g
3% ¥ faar | Tod S gaw a8 g,
oy faoelt &1 Jaar & @ S qgy
grTr 1 § arerar ot f feely @ w0
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o & fraaEn aqifs a§ o
gt gt of f seie fag o <@ &,
TEAT GHET ST, WL GERID AGarT
7 & A, TS SFagT § 78 g |
S 4 wAar 9 oAt #) THE 39
AT FTASTGST FIAT | TAHT 3T
839 § gg ara w7 Far fw fEeer
A famx awr A Tfed @ gw e
S, T T G9Y FIQ | A fawer
q EHATT ST GENTEAT @ g W R e
ST H FT AGAA {Y AT, gAY FgT
agi faema qr £t srawywar a8 §)
gAE, T2 AR T Fr gfee ¥ adf
Wivd §, gwar qw ¥ aws fgal av
faaiaed Fwa § | R el F 30
Fdr TR & @99 f5 faum
aar Mfgd AR T Fea § 5 oreA-
figs waR 3 DT o ag a1y F o=
A A a@ F g fF 9 g Mg gt
faor @y qgrvTeT &1 e 0 feee |
CEACIRGINIE TR ce S s U
AR FHY F A" AYWNG 99 W@
& 1 399 qasie g1 9Far g {5 q@uT e
o aEa FIE ?

St KT ATV qY : @ET ™

gl

oft et gt areat : afr g
oy Y s S grwT T 48 § )

a0 faaew § 5w afg
99 ¥ 917 9 gog #) oo & wfa
T FTAT NI | fewel 7 fagme aur Jgt
g M Hag faeell A7 Igwd S ¢
TR 8 F @WA N F9 §, T
fawa &, oY T &, A gweTg
g, f& 3=z ywfeg kel F a1 dag
g wg Fw aw g e TRt
3@ 5|l 5% gy ¢ et F @ A Ake
FToft AT 1R ool AT AT R FTFTEAT
H§ QT g 1 gEIfTT g Far £ e
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fagrs qar 78F ¥ W E @ aq &ifew,
fagrT ooy ) FTTWFAT T g ) TR
TsngrT afeag 1 39 ufaw afw
Afad + v T sl o [T A
91gq & at fax faealr v srar & @ng
frg a3g T AWA T, SES ARA TG
wdr faa as |

§ z@ gara &1 Qgar Tt § 5
¥z ° uT A giar Wfed I faed
yanad % faa drar ey | |-
EUEARE A TAG RS TIE  RE L I I A I A
SIST ST aFar g | AETEEr #7oufE
g R AWl el & faq ey Saad
a3 favary w@¥ qiv § 99+ fagaguw
T qd | AETEL F QAT
Agea g grar gl g fear S wehe § 1
ag UNAIfaF Aga T I A
Iy W F 2, A1 AR f 7 g1, 9
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fratas 14 aifgg Ny 1w
agt grawar 1

7, 7 feett F wvaew 7 agq
TS FgAT Jrgar 97 | feer & afew
frm wfearal 7 w8 R €, SUFT WA
W% & agedl w1 E apafa g g
a9 37§ gg Al faear ar qww ST
£ | afenf it ¢\ dfFw Gl &
qrer QY T 9§ g gt feeer @
ST WS fas afEadal & fa spars
I3 §F | TR T a8 w1 QA
FLHFATE |

it gofrmz wavg fag @ I o
wATsa & £ i faesawrs grew A
WAE S9! faed) & wav9 § @A 1o
¥ wawr agfa & @ & R oagh #
T A T ETCHATEIATE |

=t siEw fagrdy awgar : s faeet
¥ fazzawrs grow ¥ wAArEl &1 adt
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gUg AT A I &g § @A 8,
& afeqdl § @A § , IHET [ g
ghT 1 A SR gy guTed & faw
FIT A, F9 GG F]7q7, 98 G -
39Sl g T, AW FIS Gl
g% A1 AL & F WA At S R
JaraAr I Tgar §  fF g fadaw
qF FI0 WF & THEAT g 7GR |
R fooelt Y giete o ag ¥ Fareey
g A fasdlT &7 wraw IwaT 1 HIE-
AT F pRe 7 gO oy 3y feafq o
gFar § T o1 Tewddr § Tagma ar &7
faia 3 @ & ¥ WY feeeft faame gy
FI HAT FIA F §F 7 &1 04T | q9
3¢ A9 T 718 AR qag W@ o&
Fae famfaw, qar v famfes,
AN & AR gg FO¥F aOF -
arsd 5 fawelt & g saew 7 2 X
fawell & goram & AT #) AT A
q A fo 91w ) wgew ¥ A F
fag, garR gfaara fafaei & fag,
faargsl & fqu odY sgaeqn faswraar
#fe7 7€l gaT Mfgd | 7 7g fagas
Tq FraeTar 1 yfa T FEig 4R
gafae & gaa fady F7ar g )

6 PM,

=t ¥ yaght : ag foy gefafre
grafam FaR A QW vl q@ aaq 7
g3 3uY 7g 1% g T F g e
feqisT 1 ogy aTFT LY AT FHA
g 9 T ! FE Y AT 984T €
AT T FIE G ArAAT Al o)
wifs gy it gwas o &5 @
SAA ¥ TF AW HWET LT A AR
a2t form R g faar g AR @

L femr ote T ¥ fod frmaT wrE s S

ATad # fawarg 39T 8, adA a8 $<
aFar | et & qefafream 71 o
&F FET AT @1 g UF AgIqifed
&ifad a7 FLHF A Gy qFAr T T
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[sh 7@ eef]
siarg fr feeen v 1 faw fs-
ATEAT T FHAT FIAT 9 @I, S99
FEAS FANTD A FET GEFIF
TIaey § 99 Wy yway § ) few &
g g% o) afeqat g9 §, FF mifagr-
e FE ag F GFst Fpr OF fae=
Ay § AT, 3% fag 1% 37 glasm 7
Tragry T3 S ag ¥ Jadr g
AT A3 F Fim FAFTaE &
qfada fFat 7418 SaFTAdST I FIar
& f5 gordt v oy faectt & = o)
@A § 97 agreny § Ffems I g
AR ¥ &rF Ty 9 T9AR AG1 95 T
&1 gq ag 7Y #% faang faoedt & i
F13 1 faeely X I9% J9 99 F A,
A1 ofeqrer § S 99 1 AFT & 3 o4l
sqaeyT AR AT T g gidr faad
R@AET FT 99 q60l HT gL FA AT
YATH § FFAT AT, AT qR qHIE
¥ Qe 38 FgAT 9347 & v gk e
I faq & Sa FE Wt AT gA A ATA
&Y 81 gafag gaq a8 *gr frgq
fa=r 6% arar F0, & awwAan g B g aga
&) TAT I AT W EA X FF R HGAT
TNz & o )

KUMARI SHANTA VASISHT :
we have some idea about it

Sir,

AN HON, MEMBER : This is the end
of our journey.

KUMARI SHANTA VASISHT : I am
sorry that so many flaws are still left in
this and the Bill may be reconsidered and
the necessary changes and amendments
may be made. I think that the multiple
authorities will still continue—there will
be the New Delhi Municipal Committee
separately, the Municipal Corporation
separately and the Delhi Development
Authority, the Delhi Milk Scheme and this
Metropolitan Council, etc. etc. will also be
there. And this would create the same
confusion as to who is responsible for
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which work, which authority should deal
with which things and so on, and this will
create confusion to avoid which we are
anxious that there should be a unified sort
of set-up.

And then what is the yardstick in our
democracy ? Do we go by the State units
of the ruling party? Are they supposed
to represent public opinion or are they
supposed to know the pulse of the
people 7 Do we go by the elected Mem-
bers of Parliament who are elected by the
people at large. At least they are in self
interest supposed to know the pulse of
the people. After all in a democracy, the
Ministers or the Government as such or
the executive wing of it or even the Cabi-
net does not know every person. It does
not know or it does not suppose to know
them either. Of course, this particular
Bill will be passed and our opinion may
be ignored. But what is the guiding prin-
ciple and the yardstick in our democracy 7
What is it ? Are the Members of Parlia-
ment only the rubber-stamps that they
may go on saying, ‘yes’, for everything
done here ? Or are we just to put our
thumb impressions ? Are we here to guide
the Ministry and the Government by ex-
pressing opinions about people from the
different areas, about people whom we
know, whose affairs we know and about
the situations that we understand to the
best of our ability ? But 1 think ignoring
the opinion of the State unit is also not
right ? You may say that the State unit
of the ruling party does not represent the
entire mass opinion of the people. Here, all
the political parties have rejected this Bill,
whether it is the Jan Sangh Party or the
Communist Party or the other parties.
They have all rejected this Bill. Then
what is the fun of having this Bill which
has been totally rejected by every politi-
cal party, by the ruling party itself and
by the majority of the elected members
from this territory ? And I am sorry that
the Government is so indifferent towards
it, towards this particular issue, But I do
want that in future they should give some
weight to the people from the different
States and from the different areas because
they are supposed to have some idea as
to what is happening in their States and
in their constituencies, at least so far as
the Lok Sabha is concerned. That is the
point.
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The Interim Council will be difficuit.
The Minister of State has a very light-
hearted attitude about it and he says, we
are sure that very good results will be
there, I know, at one time the Cabinet
Minister in the Home Ministry went to
Kerala. He said, I will give an opportumity
to the people of Kerala to disown the
Communist Party. And what was the re-
sult? They were themselves disowned
very much, unfortunately. The Commu-
nists and particularly left-Communists
won. Their assessment cannot be correct;
they are not on the spot; they are not sup-
posed to understand what is happening
because they are preoccupied by various
other matters. They are concerped with
policy matters, they are concerned with
broad issues. But what about the various
other things which they do not know or
which they are not supposed to know
either 7 Therefore, their assessment of th:
situation can go as wrong as it went at
one time in the matter of Kerala when th:
last elections were held and when they did
not want even a Ministry to come into
being, and the whole matter went out. This
is unfortupately the situation. You forget
about Dethi because they are advised by
certain people that Delhi should have
this or that Delhi should not have this.
But I feel that as a guiding principle for
our functioning, the people’s opinion,
whether reflected by Members of Parlia-
ment or by other organised public opinion
or organised public bodies—whether the
ruling party or any other political party-
—should be given weight in future, I do
not say it only about Delhi, take any
other matter or any other State or any
isste. Public opinion cannot be ignored
like this. But here people are ignored.
Shri Atal Bihari Vajpayee has also refer-
red to certain individuals. He cannot get
out of it—to him Delhi means only one
or two people. He has falsely lovelled cor-
tain charges against those people that they
have been clamouring for this, etc. I am
very sorry. I do not know whether he has
been briefed by some people with whom
the Home Ministry is very pleased these
days. I know that some of those people
with whom the Home Ministry is pleased
these days have been in the habit in the
past of giving a lot of material fo our hon.
friends on the opposite side. They would
meet, they would like to have material,
they would be sending letters. They would
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meet them personally, the Members of

the Opposition .

SHRI JAISUKHLAL HATHI:
do you suggest? I am sorry.

Whom

KUMARI SHANTA VASISHT: To
the Members of the Opposition.

SHRI JAISUKHLAL HATHI: I am
sorry. I do not think that we have given
any paper to any of those Members.

KUMARI SHANTA VASISHT : I know
that you are not giving. How can you?

If you start giving. the whole country
will collapse.

SHRT DAHYABHAI V. PATEL: Our
complaint is that you do not give us
enough.

KUMARI SHANTA VASISHT : What
I was saying was that the criticism of
Shri Atal Bihari Vajpayee about the
revolt concerns only one or two indivi-
duals, If something is to be given .

SHRI JAISUKHLAL HATHI : I want to
ask sincerely. You said that some papers
are given by the Ministry.

KUMARI SHANTA VASISHT : No. by
those people with whom you are particu-
larly pleased at the moment.

SHRI JAISUKHLAL HATHI:
from the Ministry ?

Not
KUMARI SHANTA VASISHT: No,
Sir, not from the Ministry.

SHRI JAISUKHLAL HATHI:
to know sincerely

I want

KUMARI SHANTA VASISHT : Not by
you but by those people who might have
briefed those Members that some charges
should be made about certain people and
some attack should be made about cer-
tain people from Delhi, some Congress-
men from Delhi, some Congress leaders
from Delhi because I know that those
very people with whom the Home Minis-
try is at the moment on very good terms,
they have been in the habit in the past of
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giving hon, Members on the opposite side
malerial against these particular Congress
leaders. They have been talking to them,
meeting them, briefing them and giving
them material and they work greatly in
collaboration with them, to unpdermine
the leadership in the Delhi Congress. And
I am not surprised that today also he made
thus charge and I wonder whether he was
not again briefed by somebody or the
other from the other group.

Further, I would like to say this. When
the Corporation Bill was brought forward,
i do not kmow whether these people were
really happy but they too might have got
some shops in Ramakr.shra Puram; they
mizht have been pleased about it. These
aspects of the picture they do not like to
see. I would like them to examine these
matters and broaden their outlook a
little more. This is how the world is
go.ng on.

1 will say a few words about the Cor-
poration. When the Corporation was
coming into existence, our people had
definitely said that this Corporation would
oot work. We even wanted that it should
not be there. They think that Delhi is a
sort of a guinea pig where you can try
all sorts of experiments every two or three
or five years and public opinion need not
be consulted at all. You feel, let us have
the experiment by way of diversion from
the general Bills that come to the House.
But this is not fair. This Bill has been
brought to bring in a new set-up for pur-
poses of experiment, We are already say-
ing that this will not work. Still it is being

imposed. When the Corporation was
given, we said it would not work. The
Government said, ‘Go ahrad.” And it did

not work. They are now wanting to re-
vise it. I hope, before it is too long, before
the geperal elections come, as promised
by the Home Ministry and the Government
of India, they will bring in soon the new
Mayor-in-Council and a power Corporation,
with some executive powers so that they
may be able to do some service. They
have promised that again and again. I
would like them to say so on the floor of
this House, that that Bill would come.
And I assure you, when we again sit down
with the Home Min'ster and have negotia-
tions, J will sit down with a stamped
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paper, have all the negotiations, put every-
thing in black and white, because we are
very inexperienced people and they are
very clever people. As I said, this
IN.T.ULC. gives very thorough grounding
to their people and they know all the
tricks of the trade. Therefore, the hon’ble
Home Minister, Mr. Nanda, has all the
background of the IN.T.U.C. He has
gone through all this while negotiating for
labour. He has learned the technique of
negotiating which, unfortunately, I do not
have. I was a poor social worker, who
did not always see through what was
happening. Next time, I assure you, when
I go and sit with him, I will sit with a
stamped paper and put everything that is
happening in black and white.

PANDIT S. 8. N. TANKHA :
record it.

Tape

KUMARI SHANTA VASISHT: Two
independent witnesses w.ll  testify our
things. So this is the state of affairs.

Coming to this Bill, when the power
was given to raise the status of the Chief
Commissioner to that of a Lieutenant-
Governor, in our very first or second
meet.ng it came up, Within five minutes
the officials and the Minister agreed. But
when it comes to the Metropoli.an Coun-
cil, then. of course, not a full-stop or
comma can be changed. In this House we
sat for the whole day but not a single
word could be changed. But when power
to the bureaucracy has to be given, Minis-
ters show much less resistance to delegat-
ing power to the bureaucracy. The offi-
clals, of course, welcomed it and at once
agreed to it. As far as the rights to the
people are concerned, there will be a good
deal of resistance and even dilution about
that. Dilatory tactics are there. I think
this is not a very good way of thinking.
I think that the power of the so-called
Metropolitan Council should be manda-
tory, and it should be binding on the
Government.

The Home Minister and, privately, the
Prime Minister also suggested something
of the kind, that they would make a con-
vention that all the decisions of the Metro-
politan Council wil] be mandatory, I hope
the hon'ble Minister will be good enough
to say a few words about that because
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they are taking as stiff an attitude as they
possibly can take, that they are capable of.
Let them assure us that they are go.ng to
bring in the Mayor-in-Council Bill very
soon for final consideration, discussion and
thrashing and that it will be pasesd also.

Secondly, let them assure that these
conventions will be established which will
give it, in all substance, a sort of financial
power. I know that they will not do it.
They said that afler some time they would
do it and that at the przsent moment they
cannot do it. But I can appreciate that
much. If the leaders want to do such
things, let them do. But the power should
be mandatory, and I hope the hon'ble
M nister will be kind enough to say it
here that the convention would be built
up and the decision of the Council will be
mandatory.  Financial matters should be
discussed and Bills made and so on. By
and large, there may be some sort of
agreement between the Central Govern-
ment and the Metropolitan Council.

So also, I am very sorry to say, they
look upon this very unholy thing, called
the States Reorganisation Commission
report

SHRI JATSUKHLAL HATHI : Unholy?

KUMARI SHANTA VASISHT : It is
unholy because it is non-objective, it was
so biased. One person out of three gave
a dissenting vote particularly about Delhi.

As far as the other proposals are con-
cerned, of course, our leaders take them
as Geeta. They hug to it. They quote
the S.R.C. report which has been set aside
for Maharashira, which is going to be set
aside again for the Punjabi Suba and for
various other things. Hon’ble Members
also are very fond of quoting it.

Sir, the Members are fond of saying
that the Assembly did very bad work.
Well, forget about the Assembly, But the
then Minister of Home Affairs. Shri Lal
Bahadur Shastri, when this debate was
going on at that t'me, even he paid glow-
ing tributes that the Delhi Assembly had
done very good work.

Sir. T repudiate any suggestion that good
work was ‘not done by the Assembly.
Honest work was dooe. A large number

[ 19 MAY 1966

Bill, 1966 a4

of legislations covering every aspect of
Delhi life, were passed at that time. Qur
M.nisters, by and large, all of them were
1onest, whether from our group or from
the dissident group. I can say with all
sense of authority and responsibility that
he Ministry was as honest as you can
expect a Ministry anywhere else in India
or at the Central level. They were honest,
hard-working and sincere. They were not
sitting at homes and playing cards like
some Ministers. They were serving the
people of Delhi. I would like the Gov-
ernment of India to make enquiries as to
what was done, have a report study of
what they did, how much legislation was
passed.

SHRI B, K. P. SINHA : Serious charge.
Playing cards.

KUMARI SHANTA VASISHT: Yes,
Sir. Whereas our people were working
and serv ng the people of Delhi, a large
number of Ministers, I know, play cards
because they have enough time at their
hands. They do not know what to do
with jt. Therefore, I repudiate all that is
said about the Ministry then with all the
authority at my command that this is
absolutely baseless and wrong. It is very
m schievous in its content to go on re-
veating what has been disproved again
and again. If they want to see, let them
also see the bright record of the De'hi
Assembly, T feel very bad when they
make all sorts of allegations.

They say that somebody wants to be a
Deputy Minister as if in this life there is
nothing like be'ng a Minister or a Deputy
Minister. I know the lot of Ministers and
Deputy Ministers also. I think that is a
very sad lot; it is not a happy lot. I know
wh1t an unhappy position you have or the
Ministers have because this is nothing.
Our democracy is so young in experience
and so on that the Ministers have to face
1 good deal of harassment and problems
and so on. It Is not good to insinuate
~lways that somebody wants to be the
Chief Minister or somebody wants to be
2+ Deruty Minister. My goodness. who
would want to be so? Tt is a pain in the
neck for no rhyme or reason.

Then, you, Mr. Hathi, do you think
that those who want a Corporation or this
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Council, are going there for loaves and
fishes ? Accordmg to your logic, Mr
Hathi, through you, Sir, is it the idea that
those who want an Assembly, they must
be wanting to become Ministers and
Deputy Mmisters  Naturally, then those
who want the Metropolitan Council, they
want to become the Chief Executive
Counzillor and Executive Coun-ilors So
thus insinuation is not becoming comung
as it does from the Home Minister As
1t is, I do not feel happy about it We
must understand that those who come
here must have some objectivity in them
They mu-t have some principles also  Thev
must be able to fight for some idea We
do not fight for offices Are offices so
important ® I think it is very undersir-
able to say like that and T do not feel
happy about it.

The hon Minister said a word about
what Panditp said then He need not
tell us what Panditji told us, what Panditi
said because we were present at that time
The best thing is to see the record of all
that he said. He said 1n his own way It
was a very nice and very affectionate way,

very kindly way about Mr. Nehru, 1 do
not want the hon’ble Mimster to mis-
understand me or misquote me all the

time and misrepresent me, keeping half of
the truth and giving out the other half in
« distorted form

Panditji asked us not to worry about
Manipur, Tripura and other places. He
said he wanted {o give us a very good
set-up, a very superior set-up. Superior
does not mean, technically, superior, that
15, better than a Council or better tham an
Assembly. It only means a very suitable
system for this place which may be very
satisfactory where people can be served
Please read the speech of Mr Nehru at
that time the great lender, or even the
Home Minister, Why put your own intet-
pretation ? Are you trying to say that
Panditjt gave out very fantastic promuses
here ? Are you insinuating that he said
simething which is not possible under the
Constitution becausz under the Constitn-
tion there 1s no such set-up which is better
than the Councils and the Assemblies?
Therefore, it is distorting the speech of
Mr Nehru and trying to foist another
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meaning on 1t, distorting the spirit of that
great man What he said was 1 an
affectionate and kindly way. He was
saying that they would give us a set-up for
the capital He would give us something
nice, he said. That should not be distorted
by the Mimster These things are very
important and I wish the Minister as well
as Members, when they talk about these
matters, take a somewhat more objective
view than they are likely to do -ometimes

/

I may also clarify that

THE VICE-CHAIRMAN (SHRI M. P
BHARGAVA) You have already taken
twenty minutes

KUMARI[ SHANTA VASISHT : I will
end in a few more seconds There was
the questiton of misrepresentation about
cur meeting late Lal Bahadur Shastri I
hope this country and the people will be
generous enough and will always pay tn-
bute whether 1t is the Shastri era or the
Nehru era or this era, and we should not
fight shy 1 say to fear even to mention
the name of late Shastri, would be unfair,
1 was not close to late Lal Bhadur Shastri.
We did not have much contact with him
and I personally had Iittle contact with
him. But there is a very useless tendency,
a stupid tendency, only to sing the Nehru
songs when he was here or to sing the
Shastri songs when he was here or now
when Tndray is here, to sing her songs
This is not the attitude of a great people
or a great countiy. It should not be the
attitude of a mature people. And then
you either gloss over the great work of
Nehru or gloss over whatever was done

by Shastriji That should not be the
yardstick that we use
AN HON MEMBER Is there any

difference between the three ?

KUMARI SHANTA VASISHT : There
1s a tremendous amount of difference, un-
fortunately And when we had gone there
all our friends were present Mr. Khanna
was also there And we had gone there
with the idea that this Metropolitan Coun-
cil Bill would be rejected begause it was
not going to be helpful and we felt this
Council could not work To say that we
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had gone there to ask for a Joint Select
Commuittee 1s an absolutely wrong and 1n
correct statement of the facts, as the hon
Member tried to do who wants to put
verything in a different light by musquot-
g and musiepresenting things. We had
gone there only with that idea because the
Pradesh Congress Committee had decided
that way Even Mr, Khanna said, “If you
want rejection of the Metropolitan Council
then I am with you, I do not want any
Select Commuttee ” Therefore, 1t was agreed
that the idea of the Metropolitan Council
Bill would be buried beautifully because
1t was decided by the Piadesh Congress
Commutee. So o say that when we went
to late Lal Bahadur Shastr1 we had gone
there only for the Joint Select Com-
mittee

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) How 1s the House 1n-
terested 1n all these things ?

KUMARI SHANTA VASISHT : I know
the House may not be imterested But such
wrong statements should not be made here
It was a question of rejecton and they
wanted time to examune this question. That
1s why 1 brought these things here

These are some of the points and 1
hope the hon. Mimster will beg good
enough to give us an assurance as to how
soon he will bring the effective Bill he
referred to and what are the conventions
he proposes to set up, if any, or whether
he has changed his mind in the meantime
I may say now that this 1s a very defec-
ttve Bill and I think they should if pos-
ble, revise it as much as 1t can be revised,
or they should w.thdraw it

SHRI SANTOKH SINGH It vou
would be good enough to give me a couple
of minutes I would like to say a few
words which the House would certainly
be interested to hear. We are paying the
price in Deltn for making research work
in Delhi on various types of government
Some time back we thought of givng a
Mun’.ipa] Corporation to Delhi, That was
done and we found afterwards that it was
almost a useless body. Similarly, T would
like to predict today that this Bill by which
we are gomg to put a load on the tax
payers of Delhi, 19 gomng to serve no
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purpose  Therefore, 1n my last attempt I
would request the Government

AN HON
attempt

MEMBER . Say your first

SHRI SANTOKH SINGH:
request the Government to see that
Bill 1s withdrawn, if possible, even at
s age

I would
this
this

SHR] JAISUKHLAL HATHI Sir; I
fully appreciate the feelings of my hon.
friends Kuman Shanta Vasisht and Shri
Santokh Sngh. But I may assure them
that whaiever the Government has done
has been done with the object of moving
a step forward from the present condi-
tions and circumstances prevailing in Delhi
with regard to the admunistration of the
Unton territory of Dellu. If we have got
this measure it was after bemng fully con-
vinced by the results of the various schemes
that had been woirked out, firstly, of giving
more powers to the Corporation, then of
adding some more subjects, then of having
the Executive Council, advisers and so on.
After all, it was a process of evojution
and having been able to find out that
there was agreement with the scheme as
a whole, we have brought this measure
and I will say that th's 1s done with the
honest and sincere mouve that the people
of Delli may be associated in the adminis-
tration of the Union territory. That is
why we have taken this step Let it not
be said that it was because we did not want
to give anything that we brought this thing
which means nothing to some hon. Mem-
bers who have participated in the debate.

I may also assure my hon. friend
Kumarj Shanta Vasisht that so far as the
SR.C. report is concerned, when I quoted
it T had quoted it only for the purpose of
saymng or expressing an opinion which they
expressed and others had expressed, that
in the national capital there cannot be two
governments or dual control. T never said
a word and 1t is not for me and not my
habit to say anything against any in indi-

dual or any personality Nor did I say
whether they were able to function pro-
perly or not function properly when tie
Ministrv was there in Delhi T try always
to avoid & y sort of biterness whatsoever
7 have never done so  Sim larly, when I
was mentioning about members being in
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the Legislative Assembly or being Ministers
or Deputy Ministers, I had never any
idea that I was aiming at people trying to
get power or money. It was a question of
having a responsibility, of fulfilling their
obligations, discharging their duties as
citizens in the Union territory, and every-
body would like to play a pari, play
a noble part, whether 1t be as mem-
ber of the Legislative  Assembly
or as Deputy Minister or as Minis‘er.
That is what we all do. I do not think
anybody on these benches thinks that when
we come here we simply look upon Minis-
tership or Deputy Ministership as a posi-
tion of power or a position of money. I
was sincerely meaning that they want
really to paly an important part as citk
zens and when I said that there was no-
thing new in it. So, I would only say
this. Let it not be said that T meant any-
thing against any of those who went into
the Legislative Assembly, that they were
trying or fighting for power or for posi-
tion or for money. Far from that. It has
never been my attitude, nor shall 1 adopt
that attitude. I only meant and T sincerely
meant it, that everybody has an ambition
to play a role, to do something for the
people in some capacity or the other.
Though there is not the Legislative Assem-
bly, there is now the opportuni'y of being
a member of the Metropol'tan Council.

It has been asked : “What is this Metro-
politan Council going to do? It has no
financial powers or the power of taking
decisions.” Well, T may point out and
ask : Is financial power the only power
which anybody can have ? Is that a power
without which the body cannot function ?
Here one question put to the Government
can do so much, We have seen it t%i*
afternoon. There was no question of any
financial power, The hon. Member Shri
Chandra Shekhar asked a question. He
merely put a question. By that question
put to the Government he was able to
get a sort of assurance from the Govern-
ment that at least the Leader of the House
will convey the sentiments of the House
to the Prime Minister. Now, is that not
power ? It means that how you function
is what matters. If you function as this
House functions, with one wvoice, if yov
function in a way which 1is reasonable,
which has strength and which has force
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behind it then I think even a question can
do a lot.

SHRI G. MURAHARI: He is para-
phrasing,.
SHRI JAISUKHLAL HATHI: What

my hon. triend is doing is reasonable. 1
say if there is something which requires a
rind of interpellation then one interpella-
tion is likely to create a stir in the whole
administrative machirery, Have we not
seen this in our own experience here from
day to day? A d.scussion on a subject
will cultivate public opinion and would
shcw what the people of Delhi feel
Thzrefore, I say that the Metropolitan
Council with elected representatives of the
people is not merzly nothing. 1t is some-
thing, something substantial, someth.ng
very effective, a very effective weapon in
the hands of the people of Delhi. They
can use it and 1 am sure they will te able
‘0 use it. Moreover it is not as if it is
going to be a del berative body. Out of
these fifty-six members four will be in
charge of the various Departments and
they will be actually administering the
various Departments of the Government.

One thing more; in any Government, as
T have stated this morning, there are bound
to be certain departments, certain bod’es;
they may be autonomous bodies. they may
be statutory bodies. Take any State any-
where; you do not expect one man, one
Government to do everything. The civic
‘unctions have to be performed by the
municipality; you do not expect the
Administration to do that. There may be
1 member in-charge of the local bodies.
That will be there in Delhi also, and that
will be one unified body. So far as elec-
tricity is concerned, there will be an
Flectricity Board. You camnot expect in
‘he present time anywhere that there will
he just one Administration for everything.
There have to be different branches, d'ffe-
rent bodies, may be autonomous may be
~tatutory. The Electricity Board should be
there; the Municipal Corporation should
he there; there may be one body for
Transport; there may be a Financial Cor-
noration; there may be an Industrial Cor-
noration. You cannot have all these
things done by one Executive Council or
one Admin’stration,



2121 Delhi Administration

Then, with regard to the criticism about \
some negotiations, 1 am really paincd.
Whenever there was a negoiiation it wasg
with a view to finding a solution; it was
not as :f what they said we understood in
one way and acted in another way, Right
from the beginning—if she has not in writ-
ing I have got everything in writing—we
can say from stage to stage how we have

progresed. Still I say that so far as
financial powers are concerned, it was
their demand. I do not say, no. I adnut

it, I have admitted it and I shall admit it
every time that we had given an assurance
that if it is possible we shall try to find
out, I have mys:lf tried and it has not
been possible and therefore that question
does not arse. The question is, only if
we have mutual trust and confidence, ouly
if we feel that we are working for the
same objective, same goal, we can succecd,
but if we find that in every little thing
somebody dczs there is suspicion, if we
suspect that material has been supplied
by soms people who are very close to the
Home Minis ry, then I do not think that
we can work together in that atmosphere
of suspicion - and 1 would therefore
request . . .

KUMARI SHANTA VASISHT: But
that is a fact.

SHRi JAISUKHLAL HATHI:
not want that atmosphere of suspicion.
For my part I am prepared to
sit with her and discuss it. Let her give
the nam:s of those whom she suspecis ond
1 am prepared to look into this. I do not
want to be a party to all this dirty poli-
tics, whatever they are. I want to say that
this Bill is being passed by this House not
because there is one party here or one
party there; after all the party to which
we all belong has greater traditions, nobler
traditions and let us not do anything that
is liable to tar that tradition.

I do

SHRI B. K. P. SINHA : In respect of
the material supplied, the real issue is
not whether it has been supplied or
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not; the real issue is whether the con-
tents of the materials are genuine or
spurious, whether the contents are right
or wrong.

SHRI JAISUKHLAL HATHI : If there
are so many pamphlets and so many re- ,
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ports, they might have got from anywhere.
but you say that some people from the
Home Ministry or close to the Home
Ministry supplied, them; I am prepared to
{ook into that.

KUMARI SHANTA VASISHT : Let us
forget it because even if you look into that
nothing will happen.

SHRI JAISUKHLAL HATHI: Al
right, So far as the Corporation Bill 1s
concerned, we are at it and as soon as we
finish drafting, naturally we shall show
it to the members, to you, and we shall
bring it. That assuranoe she wanted.

Sir, I am thankful

KUMARI SHANTA VASISHT: Cop-
ventions ?

SHRI JAISUKHLAL HATHI : Conven-
tions can be built up. I cannot say today
there is a convention; it will have to be
ouilt up and naturally we shall build them.
dut I may say that we shall give the most
careful consideration to the recommenda-
uons, We shall try to build up the con-
vention that they should be implemented
subject, of course, to certain exceptions.
If they are something which cannot be
done, whose implications, financial or
otherwise, are such that it cannot be done,
naturally it has to be kept in mind.
suppose you want a power house for
Rs. 50 crores and if you send such a
recommendation, it may not be possible
to implement it. So subject to feasibility
of implementation we shall do it.

I am very thankful to the House for
co-operating in getting this Bill through.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The question is:

“That the Bill be passed.”
The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The House stands ad-
journed sine die.

The House then adjourned
sine die at thirtyseven minutes
past six of the clock.



